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BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO.IO OF 2022

Dr. Adinath Bhujhaballi Kuchanur

Versus

MOEF & Ors.

... Applicant

... Respondents

ADDITIONAL AFFIDAVIT ON BEHALF OF RESPONDENT NO.6

I, Sunil Satvilkar, the authorised signatory / additional non-executive

director of Respondent No.6 having its registered office at office No.2,

Runwal & Omkar Esquare, 6th Floor, Opp. Eastern Express Highway, Opp.

Sion Chunabhatti Signal, Mumbai 400022do hereby solemnly affirm and state

as under:

1. I am the Authorized Signatory of the Respondent No.6, having my

address as mentioned above and I am competent, authorized, and able to

depose the present Additional Affidavit. I am filing this limited

Additional Affidavit to bring on record of this Hon,ble Tribunal certain

subsequent events, developments and documents after filing of the

Affidavit in Reply for effective adjudication of the matter.
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2. I state that pursuant to the Environment Clearance ("EC") dated

30.04.202.1which was restricted to Build Up Area admeasuring 19745.90

sq. m., the State Environment lmpact Assessment Authority ("SEIAA")

in its 248'h meeting held on 15.09.2022 was pleased to grant EC

(EC22B0l9MH\66260) to the said project under the provisions of EIA

Notification, 2006, for a total Build Up Area admeasuring 4,91,315.37

sq. m. Hereto annexed and marked as [!ibig! is a copy of the EC dated

15.09.2022.

3. Thereafter, SEIAA in its 261" meeting held on 14.06.2023 was pleased

to consider the proposal which was recommended by the SEAC-3 in its

l70th meeting under screening category 8(b) B I as per E,lA Notification,

2006. SEIAA was pleased to accord EC (EC23B039MH166075) to the

said project for a total Build Up Area admeasuring7,44,lll.00 sq. m.

(increasecl by 2,52,795.63 sq. m). Hereto annexed and marked as Ebib!!

! is a copy of the EC dated21.07 .2023.

4. Thereafter, vide a letter dated 09.08.2023 addressed to Respondent No.

6, SEIAA was pleased to amend the EC dated 21.07 .2023 to the extent

tthe Specific ConditionNo. 2 ofthe EC dated 21.07.2023 was deleted,

ing i:verything else unchanged. Hereto annexed and marked as

2
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Exhibit C is a copy of the letter dated 09.08.2023 addressed by SEIAA

to the Respondent No. 6.

5. Pursuant to the Consent to Establish ("CTE") dated 24.04.2022,

Maharashtra Pollution Control Board ("MPCB") was pleased to grant

CTE dated 07.11.2023 for Expansion for a period upto Commissioning

of the project or up to 5 years whichever is earlier in furtherance of the

Minutes of Consent Appraisal Committee meeting held on 30.08.2023.

Hereto annexed and marked as Exhibit D is a copy of the CTE dated

01.|.2023.

6. Thereafter, the MPCB was pleased to grant CTE dated 14.12.2023 for

Expansion for a period up to Commissioning of the project or up to 5

years whichever is earlier in furtherance of the Minutes of Consent

Appraisal Committee meeting held on 05.12.2023. Hereto annexed and

marked as Exhibit E is a copy of the CTE dated 14.12.2023.

7. Respondent No. 6, vide a letter dated 02.01.2024, submitted original

affidavits / undertakings (dated 02.01.2024) towards compliance with EC

and CTE conditions, along with a B to the MPCB office.

a
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Hereto annexed and marked as Exhibit F is a copy of the CTE

complian,:e letter dated 02.01 .2024 addressed by Respondent No. 6.

8. I say that none ofthe aforementioned permissions have been challenged

by any party, whereby the same attain finality. In light of the same, I state

that the Respondent No. 6 has carried out construction of the said project

in accordance with the permissions granted, therefore, the present

Original .z\pplication is liable to be dismissed with costs.

9. Respondent No. 6 craves leave of this Hon'ble Tribunal to file additional

pleadings and documents if the circumstances so arise.

10. In view ofthe additional facts brought on record, the Respondent No. 6

submits that the Original Application be dismissed by this Hon'ble

Tribunal rvith the imposition of costs.

For R Retail Ventures Private Limil€d

Sol y affirmed at Mumbai ) Directot

Dated IS
,r{

day of March 2025 ) RespondentNo.6

si

A

the Respondent No. 6
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I, Sunil Satvilkar, the authorised signatory / additional non-executive

director of Respondent No.6 having its registered office at office No.2,

Runwal & Omkar Esquare, 6th Floor, Opp. Eastem Express Highway, Opp.

Sion Chunabhatti Signal, Mumbai 400022 hereby solemnly state and declare

that whatever is stated in Paragraph Nos. I to 7 are true to my knowledge and

whatever is stated in Paragraph Nos. 8 to 9 are based on the information and

belief and same is believed to be true

For R Retail Ventures Private Limite

Solemnly affirmed at Mumbai )

This hay of March 2025 / r

Identifi and explained by m
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EXHIBIT A 53q

Government of lndia
Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessment

Authority(SEIAA), Maharashtra)

To,

The Director

R RETAIL VENTURES PRIVATE LIMITED

Runwal Omkar Esquare, sth Floor, Opp. Sion Chunabhatti Signal, Sion,
Mumbai -400022

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your a for Environmental Clearance (Ec)
in respect of proj
slA/MH/t\i S/72899/2

ect submi vid e proposal num ber
culars of the environmental020 dated

clearance granted to the p

1

2

3

4

5

6

7

EC ldentification No.

File No.

Project Type
Category
ProjecuActivity incl
Schedule No.

Name of Pro,iect

Name of Company/Organ

66260

9t2020

Area Development

al commercial

VENTURES PRIVATE
ITED

8. Location of Project
9. TOR Date

Maharashtra

11 Mar 2020

The project details along
no 2 onwards.

with terms and conditions are appended herewith from page

o
+

Oate: 1510912022 o
a

(e-signed)
nisha Patankar Mhaiskar

Member Secretary

+
SEIAA - (Maharashira)

F
Note: A valid environmental nce shall be one that has EC identification
number & E-Sign generated from PARIVESH.P/eaSe quote identification
number in all future correspondence.

This is a computer generated cover page.
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No. SIA/IvtH/tvII S I 7 289 9 t2020

Environment & Climate

Change Department

Room No. 217, 2d Floor,
Mantralaya, Mumbai- 400032.

To

M/s.R RE,]AIL VENTURES PRIVATE LIMITED,
CTS No.45 I 0, 45 l0/1,45 l3 Chinchwad,

'Tal -HaveL Pune.

Subject : Environmental Clearance for Proposed Residential & Commercial

Township Project at CTSNo.45l0,45l0/1,4513 Chinchwad, Tal -Haveli

Pune by Ir,{/s.R RETAIL VENTURES PRIVATE LIMITED

Iteference : Application no. SIA"MH/MIS/72899/2020

Ihis has reference to your communication on the above-mentioned subject. The
proposal was considered by the SEAC-3 in its 1146 & 1246 meeting under screening category 8

(b) B I as per EIA Notification, 2006 and recommend to SEIAA. Proposal then considered in 2486
(Day-l) mceting of State Level Environment Impact Assessment Authority (SEIAA).
2. Brief Information ofthe project submitted by you is as below:-

Proposal Number SIA,MHAICP/53 5 34l2020
Name ofProject Environment clearance for proposed residential & commercial

township Project at CTS.No. 4510,4510/1, 4513 Chinchwad, Pune by
R Remil Ventures Privare Limited.

Proiect category 8(b) Townships and Area Development projecs
Iype oflnstitution Private

Name [r{r. Sanjay DagaProject Prcponent

Regd.
address

Offic{nddress-Runwal Omkar Square I 5th Floor I Off
pastern Express Highway, Sion Mumbai - 400 022

Consultant VK:e Environmental LLP.
Applied for New Greenfield Project
Details of previous EC Not Applicable
Location olthe proiect CTS.No.45 l0, 45 10/1, 45 1 3 Chinchwad, Tal: Haveli, Dist:Pune
Latitude ar d Longitude 180 38'06.92"N 73" 47'51.50"E
Total Plot 1\rea (m2) 955 16. r 2
Deduction:, (m2) 35823.64

[et Plot area (m2) 59692.48
P.ftposed t Sl area (m2) 199369.53

291945.84
49 t 3l 5.37

sed non-FSI area n2
I BUA m2

rovedaml 49 t 3 15.37

&ound co'rerage (m2) &%
Total Proiect Cost (Rs.) 9240000000/-

zAtDlHtilS 0lsLh
$umt'*

cl,tv
L
S1

to

EC ldentification No. - EC22E 039MH166260 File No. - SIAJMH/M|ST2A99DO2O Oate of lssue EC - 15/09/2022 Page2of11
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Details of Building Configuration:
ious EC / Existin Buildi Confi ration

Remarks

uilding nfiguration uilding tion
ame ame m)

eight

lub House

UG+I3
Build

I

3 90

I

I

4

2

B

pplication
3.90

3.90
3.90

9.30

l0

+P+21
+P+21

B+P+21

B+P+21
+P+21

B+P+21
+P+21

+P+21
+P+21

+P+21

I

ot applicable as it is fresh proj

.90

.90

.90

.90

.90

Total number of tenements No. ofTenants: 1,245 Residential
No=of o.frces: 9-
No. of.Lease Tenants for Mall - Retail: 171, Anchor: 18,

Theatoe: 2175 seats, Food stall:27,
Restaurants: 19, FEC: 2, Amphitheatre: I
No. ofhotels rooms: 126

Season CMD CMDet Season

Fresh \{'ater 1382 resh Water l3
Recycled
(Gardening)

cycled
.9,L.

Swimming Pool wtnm Pool b/o tk

Flushing 1085 I ?6

Total ::' 08

Water Budget

Wastewater
generation

1803 l8
D

Water Storage Capacity for Firefighting /
UGT

I2OO CMD

Source of water Pimpri Chinchwad Municipal Corporation

Level ofthe Ground water table: As per the Hydrogeology survey Report 30-
il m

and no of RWH tank(s)tze A

and size ofrech its: nos of size 2mX 2m X 2muantl

Rainwater Harvesting

GWH)

ire-600 cum, Domestic- 734cum
lushing- 289 cum

etails of UCT tanks if any:

lush - 449 curn

tial

mmercial
ire-600 cum, Domestic- lllEcum

5A\

+/

r
I

Flushine

lwastewater
lgeneration

bB+p+zt lor.so

Fleight
krl

hs.so

E3

E3
E4-

EC ldentifrcation No. - EC22B039MH'166260 File No. - SIAJMH/M|S/72899/2020 Date of lssue EC - 15/09/2022 Page3of11
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ewage generation I 1803

TP technology: BR

Sewage and
Wastewater

luster A-325 KLD,
luster B-3l0KLD,
luster C-200 KID,

apacity of STP (CMD):

otel- 400 KLD
lc

l-465KLD,
e- 3lOKLD,

Quantity (kg/d)Type Treatment / disposal

Dry waste: Po Through Authorized vendor

Wet waste
P,

Through Authorized vendor

during
Solid Waste
Management
Construction
Phase

|{]uantity (kg/d)Type Treatment / disposal

waste: 976 ffuough Authorized vendor

Wet waste: ?135 Throu gh Authorized vendor

rdous waste: A NA
Biomedical waste [e NA

Through Authorized vendorE-Waste lssol rgvear
TP Sludge (dry) 58 Dried sludge from STP will be

used as manure

Solid Waste

Management during
Operation Phase

10427.38Total RG area (m2):

540trees on ot:
760

138Number oftrees to be cut:

363Number Trees Retained

39Number oftrees to be transplanted:

Green Belt
Developmelrt

MSEDCLSource of power supply:
ll6 KwDuring Construction Phase (Demand Load):
22957 KWDuring Operation phase (Connected loadJ

13513 KWDuring Operation phase (Demand load):

Residential 5 no. l000KVA,
Commercial 2 no of 1250

KVA,
3 no I600KVA, 3 no

2000KVA, I no 1000 KVA

Transform e r:

I x 1500 kva + 2 x l0l0 kva, I
x 1250 kva, 6 x l500kva, 3 x
boo kva

DG set:

HSD

Power
requiremen:

Fuel used:

or conventional lighting we hav
28watt & for saving we hav

sed l8Watt LED light fi
mercial Mall lighting saving i

5.48% & Residential
Lighting saving is 55.78% Total

Saving considering LED Ligh
lxtures VFD & Ellcien

ving
se of LED with timers/dimm

th CFL(non-conventional Method)
mpanng

A

E

*

- EC22E 039MH166260 File No. - SIAJMH/M|ST2A99I2O2O Date of lssue EC -1510912022 Page4of11

Number oftrees to be planted:

Details of Energy



rs per annum for Residential i
13% & for Commercial Mall i

.62Yo

se of solar PV panel (conv€ntion stalled Capacity of Solar Panel i
etho sidered l% ofDemand Load

PV Panel + LED Light fittings Energy Saving considering
ght Fixtures , \aFD &

nt motors per
um for Residential is 22.13% &

I Ma.ll 1s 23.520/. Solar PV

Environmental
Management plan

budget during
Construction phase

ils Cost

ital ion control - dust suppressi
s, barricading and top soi

ation, Labor Camp toilets
an itatio CER

1,00,950,082

Noise soil monl 10,56,000.00

Environmental I

Management pl.rl
Budget durin!
Operation phase 

I

Component Details Capital @s.) O&M (RsJY)

Sewage Treatment Treatment
Wastewater

of62,9 r,s0,00.
00

85,08,000.00

Watei Treatment NA NA
RWH Rain Water Harvesting

Pits

47,05,080.00 2,00,000.00

Swimming Pool Swimming pool 28,60,000.00 2,30,000.00

Solid Waste Organic
composter

Waste 14,82,50,00.
00

38,00,000.00

Green Belt Dcvelopnient Landscaping 69,87,839.1 4 10,72,800.00

Energy Saving Solar PV & Hot Water 87,93,000.00 4,39,000.00

HVAC 23.00.000.00 3.25.000.00

Lightning Arrester r0,89,000.00 25,000.00

Environmental
Monitorine

Water,Air,
monitoring

Noise 4,56,000.00

Parking details ed as Provided
R

Area
(m2)

per parking

Wheeler 869 869 I 15444.91

-Wheeler l8 l8
icycles 666

3. PP has obtained earlier EC dated30.04.2-21 whichwas restricted forFSl area- 2848.97

sq.m, Non FSI area-16896.93 sq.m & BUA-19745.90 sq.m Proposal has been considered by

SEIAA in its 2486 (Day-l) meeting and decided to accord Environm€nt Clearance to the said

project under the provisions of Environment Impact Assessment Notification, 2005 subject to

implantation of following terms and conditions-

Specific Conditions:
A. SEAC Conditions-

1. An Architect Certificate shall be su aisal of the project

+,.

a

there is no change in the project.

+
I \9
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A

B. SEIAA Conditions-
L This EC is subject to final outcome of the Original Application- 1012022 pnding

before the Hon'ble NGT.

2. This EC is rsstricted for building Al, A2, A3, A4, 83 and 84 up to 3E.10 m height
onll as per CFO NOC dated -04.03.2021.

3. PP to keep open space unpaved so as to ensure permeability of water. However,
whenever paving is deemed necessa$r, PP to provide grass pavers of suitable types &
strength to increase the water permeable area as well as to allow elIective fire tender

mo!ement-

4, PP to achievc at least 5% of total energr requirement from solar/other renewable

sources.

5. PP Shall comply with Standard EC conditions mentioned in the Office Memorandum
issued by MoEF& CC vide F.No.22-342018-lA.III dt.04.01.2019.

6. SEI{A after deliberation decided to grant EC for FSI - 199369.53m2, Non FSI-
291945.84 m2, Total BUA-491315.37 ntZ. (plan approval

No.BP/EC/Chichwa dl 0l 12020 dated-&l 0l /2.020).

General Conditions:
a) Construction Phase :-

L The solid waste generated should be properly collected and segregated. Dry/inert solid
waste should be disposed of to the approved sites for land filling after recovering
reclclable material.

lL Disposal of muck, Construction spoils, including bituminous material during
construction phase should not create any adverse effect on the neighbouring
cornmunities and be disposed taking the necessary precautions for general safety and
health aspecs of people, only in the approved sites with the approval of competent
authority.

III. Anl, hazardous waste generated during construction phase should be disposed of as
per applicable rules and norms with necessary approvals ofthe Maharashtra pollution

Contol Board.

IV. Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal of
wastewater and solid wastes generat€d during the construction phase should be

ensured.

V. Arrangement shall be made that waste water and storm water do not get mixed.
VI. Water demand during construction should be reduced by use of pre-mixed concrete,

curing agents and olher best practices.

VII. The ground water level and its quality should be monitored regularly in consultation
with Ground Water Aurhority.
Permission to draw ground water for construction ofbasement if any shall be obtained

t( the competent Authority prior to constructior/operation ofthe project
ixrures for showers, toilet flushing and drinking should be of low flow either by use

f aerators or pressure reducing devices or sensor based control
The Energy Conservation Building code shall be srrictly adhered to

*

EC ldentification No. - EC22E039MH 166260 File No. - SIAJMH/M|S/7 2899/2020 Date of lssue EC - t5/09/2022 Page 6 of 11



XI. All the topsoil excavated during construction activities should be stored for use in

horticulture / landscape development within the project site.

XII. Additional soil for levelling of the proposed site shall be generated within the sites (to

the extent possible) so that natural drainage system of tle area is prorccted and

improved.

XIII. Soil and ground water samples will be tested to ascertain that there is no tlreat to
ground water quality by leaching ofheavy metals and other toxic contaminants.

XIV. PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)

Protection and Preservation of Trees Acr, 1975 as amended during the validity of
Environment Clearance.

XV. The diesel generator sets to be used during construction phase should be low sulphur

diesel type and should conform to Environments (Protection) Rules prescribed for air

and noise emission standards.

XVI. PP to strictly adherc to all the conditions mentioned in Maharashtra (Urban Areas)

Protection and Preservation of Trees Act, 1975 as amended during the validity of
Env ironment C learance.

XVII. Vehicles hired for transportation of Raw material shatl strictly comply the emission

norms prescribed by Ministry of RoadTranspon & Ijlhways Department. The vehicle

sh;ll be adequately covered to avoid siiillagi/ieat<alls.

XVIII. Ambient noise levels should confonn to residential standards both during day and

night. Incremental pollution loads on the ambient air and noise quality should be

closely monitored during construction phase. Adequate measures should be made to

reduce ambient air and noise level during construction phase, so as to conform to the

stipulated standards by CPCBAv{PCB

XD(. Diesel power generating sets proposed as source of backup power for elevators and

. common area illumination during construction phase should be ofenclosed type and

ponform to rules made under the Environment @rotection) Act, 1986. The height of
. stack of DG sets should be equat to the height needed for the combined capacity ofall

proposed DG sets. Use low sulphw diesel is preferred. The location of the DG sets

may be decided with in consultation with Maharashtra Pollution Control Board.

XX. Regular supervision ofthe above and other measures for monitoring should bc in place

all tlrough the construction phase, so as to avoid disturbance to the surroundings by a

separate environment cell /designated person.

B) Operation phase:-

I. a) The solid waste generated should be properly collected and segregated. b) Wet waste

should be treated by Organic Waste Converter and treated waste (manure) should be

utilized in the existing premises for gardening. And, no wet garbage will be disposed

outside the premises. c) Dry/inert solid waste should be disposed of to the approved

sites for land filling after recovering recyclable m

I. E-waste shall be disposed through Authorized waste Management
and Handling) Rules, 2016.

III. a) The installation of the Sewage Trea certified by an

independent expert and a report in this to the MPCB and

t
L

S

Environment department before the

% lpr

f)
EC ldentification No. - EC22B039MH 166260 File No. - SIA/MH/MlSn2899l2O2O Dateof lssue EC- 15l}gl2122 Page7of11
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o

IV

xt.

XII,

ellluent emanating from STP shall be recycled/ reused to the maximum extenr
possible. Treatment of 100% grey water by decentralized treatment should be done.
Necessary measures should be made to mitigate the odour problem from STp. b) pp to
give 100 % treatnent to sewage /Liquid waste and explorc the possibility to recycle at
least 50 % of water, Local authority should ensure this.
Project proponent shall ensure completion of STP, MSW disposal facility, green belt
dev,:l6pmsn1 prior to occupation of the buildings. As agreed during the SEIA,A
meeting, PP to explore possibility ofutilizing excess treated water in the adjacent area
for gardening before discharging it into sewer line No physical occupation or allotment
will be given unless all above said environmental infrastructure is installed and made
functional including water requirement,

The Occupancy Certificatc shall be issued by the Local Planning Authority to the
project only after ensuring sustained availability of drinking water, connectivity of
sewer line to the project site and proper disposal oftreated water as per environmental
nonns.

Traffic congestion near the entry and exit points from the roads adjoining the proposed
project site must be avoided. Parking should be fully intemalized and no public space

should be utilized.
PP to provide adequarc electric charging points for electric vehicles (EVs).

Green Belt Development shall be carried out considering CPCB guidelines including
selection ofplant species and in consultation with the local DFO/ Agriculture Dept.
A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
ofthe project cost. The funds earmarked for the environment protection measures shall
not be diverted for other purposes.

The project management shall advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in the Marathi
language ofthe local concemed within seven days ofissue oftlis letter, informing that
the project has been accorded environmental clearance and copies ofclearance letter
are available with the Maharashtra Pollution Control Board and may also be seen at
Website at parivesh.nic.in

Pro; ect management should submit half yearly compliance reports in respect of the
stipulated prior environment clearance terms and conditions in hard & soft copies to
the MPCB & this department, on I st June & lst December ofeach calendar year.

A copy of the clearance lefter shall be sent by proponent to the concemed Municipal
Corporation and the local NGO, ifany, from whom suggestions/represenrations, ifany,
were received while processing the proposal. The clearance letter shall also be put on
the website of the Company by the proponent.

The proponent shall upload the status of compliance ofthe stipulated EC conditions,
including results of monitored data on their website and shall update rhe same
periodically. It shall simultaneously be sent ro the Regional Office of MoEF, the
resprective Zonal Office ofCPCB and the SPCB. The criteria pollutant levels namely;

I]I.

t
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SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector

pammeters, indicated for the project shall be monitored and displayed at a convenient

location near the main gate ofthe company in the public domain.

C) General EC Conditions:-
I. PP has to strictly abide by the conditions stipulated by SEAC& SEIAA.

IL If applicable Consent for Establishment" shall be obtained from Maharashtra Pollution

Control Board under Air and Water Act and a copy shall be submitted to the

Environment department before start of any construction work at the site.

III. Under the provisions of Environment (Protection) Act, 1986, legal action shall be

initiated against the project proponent if it was found that construction of the project

has been started without obtaining environmental clearance.

IV. The project proponent shall also submit six monthly repo(s on the status of
compliance of the stipulated EC conditions including results of monitored data (both

in hard copies as well as by e-mail) to the respective Regional OfTice of MoEF, the

respective Zonal O{fice ofCPCB and the SPCB.

V. The environmental statement for each financial year ending 3l st March in Form-V as

is mandated to be submitted by the project proponent to the concemed State Pollution

Control Board as prescribed under the Fnvironment @rotection) Rules, 1986, as

amended subsequently, shall also'be put ort the website oftle company along with the

status of compliance ofEC conditions and shall also be sent to the respective Regional

Ofrces of MoEF by e-mail.

VI. No further Expansion or modifications, other than mentioned in the EIA Notification,

2006 and its amendments, shall be canied out without prior approval of the SEIAA.
In case of deviations or alterations in the project proposal from ttrose submitted to

SEIAA for clearance, a fresh reference shall be made to the SEIAA as applicable to

assess lhe adequacy of conditions imposed and to add additional environmental

protection measures required, if any.

VII. This environmental clearance is issued subject to obtaining N
Wild life angle including clearance from the stamding commi

F

o

for Wild life as if applicable & this environment clearance

that Forestry & Wild life clearance granted to tlre project

5eparately on merit.

4. The environmental clearance is being issued without prejudi

EPAct or any court case pending in the court of law and it does not m

has not violated any cnvironmental laws in the past and whatever decision under EP Act or of the

Hon'ble court will be binding on the project proponent Hence this clearance does not give

immunity to the project proponent in the case filed against him, if any or action initiated under EP

Act.
5. This Environment Clearance is issued purely from an environment point ofview without
prejudice to any court cases and all other applicable permissions/ NOCs shall be obtained before

starting proposed work at site.

6. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Departrnent will revoke or suspend the Environment clearance without

+

ahon

n

oro,

EC ldentificataon No. - EC22B039MH'166260 File No. - SlA,/MH/MlSn2899l202O Date of lssue EC - 15n912O22 Page I of 1 1
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any intimatjon and initiate appropriate legal action under Environmental Protection Act, 1986.

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid
as per EIA Notification, 2006, amended from time to time.
8. The above stipulations would be enforced among others under the Water (Prevention and

Control of Pollution) Act 1974, the Air (Prevention and Control of Pollution) Act, 1981, the

Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and

Handling) R.ules, 1989 and its amendments, the public Liability Insurance Act, l99l and its
amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zrne Bench, Pune), New Administrative Building, I 

a Floor, D-Wing, Opposite Council

Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green

Tribunal Act, 2010.

Manisha P

(Member Secretary, '?o>7-

py to:

1. Chairman, SEIAA, Mumbai.

2. Secretary MoEF & CC, IA- Division MOEF & CC

3. Member Secretary Maharashtra Pollution Control Board, Mumbai.

4. Regional Ofiice MoEF & CC, Nagpur

5. Disrict Collector, Pune.

6. Comrnissioner, Pimpri Chinchwad Municipal Corporation

7. Regional Officer, Maharashra Pollution Control Board, Pune.

Co

EC ldentifrcation No. - EC22Ei039MH 166260 File No - SlA./MH/MlSn2899l2O2O Date of lssue eC - 15t19t2022 Page 10of11
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EXHIBIT B 55o

Government of lndia
f Environment, Forest and Climate Change
the State Environment lmpact Assessment
uthority(SEIAA), MAHARASHTRA)

The owner
R RETAIL VENTURES PRIVATE LIMITED

Runwal Omkar Square, off Eastern Express way, Sion, Mumbai - 400022 -
400022

To,

Oate: 2'110712023

Note: A valid environmental clea

The- project details along wrth terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Pravin C. Darade , l.A.S.

Member Secretary
SEIAA . (MAHARASHTRA)

number & E-Sign
number in all futu

generated m
one that has EC identification

ase quote identification

+

re corre

This is a computer genera
o

I

ZOi1zdo<du
>(J
Z
IJJ

dI
tG'si
:i
':o-'!actsor.trQ
I9'
'0(,)
It--l{T
qJc
> q.)

!h
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I
a
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ffi
ffi

Subject: Grant of Environmental Clearance (EC) to the proposed Projecl Aclivity
under the provision of EIA Notilication 2006-regarding

Sir/Madam,

This is in reference to your apRlica{on for Environmental Clearance (EC)
in respect of project su bm ittqd €riI&F SEI,AA vide proposat number
SIA/MH/lNFRA2 tcit szt tzozkffiejJ&l&bZg)s. rne 'pariicutars of the
environmental clearance 1|ffis@$ffiIe as below.

:: *ru*;
"at ro 8rfiR#: ii1,3 of [o(",:i'fi 

",,".Private Limited.
7. Name of Companyrorganization RfETA|L VENTURES PRIVATE

8. Location of Proiect MAHARASHTRA
9. TOR Date N/A
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STATE LEVEL EIWIRONMENT IMPACT ASSESSMENT AIJ'THORITY

No. SLA./MIUINFRA?I 417 5?l 12023

Environment & Climate Change

Department

Room No. 2 I 7, 2'd Floor,

Mantralay4 Mumbai- 400032.

Srrbject : E[vironment clearance for proposed residential & commercial township

Project at CTS. No.4510, 4510/1,4513 Chinchwad, Pune by lv1/s.R Retail

Ventues hivate Limited.

Reference : Application no. SIA/MIVINFRA2/41'|52\?O23

This has reference to your communication on th€ aboYe-mentioned subject. The proposal was

considered by the SEAC-3 in its 1706 meetbg under screening category 8 @) 81 as per EtA Notificalion,

2006 and re;ommend to SEIAA. Proposal then considered in 261" (Day-3) meeting of State Level

Environment Inpact Assessment Authority (SEIAA) held on 14.06.2023.

2. Brief Information ofthe project subrnitted by you is as belowi

1,05.190

S IA,MFVINFR{ I 417 52 I 12023I Proprrsal Number
Environment clearance for proposed residential & commercial
projectbProject at CTS. No. 4510, 4510n, 4513 Chinchwad,

R Retail Ventures Private Limited.Pune by

2 Nam,: of Project

8(b) Townships and Area Development projects3 Proje ct category
4 Type of Institution

. Pallavi Matkaria|1lc

Regd. Officc address
S

are I

022

lozz , er r::oooContact number

e-mail Iallav i.matkari@runwal.com

5 ect Proponent

:e Environmental LLPCon:iultaut
7 Appl.ied for

C Identification No. - EC22B039MH166260 dated

or Plot area: 95,516.12 sqm

SI area: 1,99,369.53 sqm

AU:4 trl91 315.37 s

lcttcr received for the project.

15.09.2022

on FSI area:2,91,945.84 sqm

Detarls of previous EC

O\d

S.No.45 1 0,45 l 0 / 1, 45 13 Chinchwad. l'al: Haveli,
ist: Puneff,tion 

of the project

18" 38'06.92" N
3" 47',51.50"E

f.titlae and Longitud.w
ll Total Plot Area (m2)

EC ldentifrcation No - EC23E039MH 166075 File No. - SIAJMH/INFRA2I417521|2O23 Date of lssue EC - 211O712023 Page 2 of 15

To

lv s.R Retail Venfifes Private Limited,

CTS. No. 4510, 4510/1, 4513,

Chinchwad, I'une.

Private

6.
Expansion in EC

"9.1,
1c
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12. Deductions (m2) 924.46

13. Net Plot area (m2) 1,04,265.54

14. Proposed FSI area (m2) s,32,68s

15. Proposed non-FSI area (m2) 2,11,426

16. Proposed TBUA (m2) 7,44,r1r

17. TBUA (m2) approved by

Planning Authoriry till date

I ,74,548 sqm

18. Ground coverage (m2) & o/o 23.234 -22yo
19. Total Project Cost (Rs.)

20. CER as per MoEF& CC
circular dated 01/05/201 8

21. Reason for
Modification /
ChingePrevious EC / Eisting Building Proposed Configuration

Building
Name

Coniiguration Heigh
t

(m)

Buildin

Nam
e

Configurati
on

Height
(m)

Excavation
in progress

I
Basement

added and

Vertical
expansion.

Constructi
on Not yet
started

I
Basement
and

Vertical
expansion.

Constructi
on Not yet
started

Location
stighlly
changed

and

AI 2B+P+21 (Restricted
as per Fire NOC
2B+P+l l)

38.10 AI 3B+P+40 l30m

2B+P+21 @estricted
as per Fire NOC
2B+P+ I I )

38.10

^

3B+P+40

NO

l30m

A3

2B+P+21 (Restricted
as per Fire NOC
2B+P+l I )

38.10 qrf;* p

JND
f3o.

A4
2B+P+21 (Restricted
as per Fire NOC
2B+P+l I )

38.10

250 Cr.

Details of Building Configuration:

i2 A2

-q,

"c ^(

\

,.1

EC ldentification No. - EC23B039MH 166075 File No. - S|A,/MH/|NFRA2I417521l2O23 Date of lssue EC - 21107/2023 Page 3 of 15
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+P+37 120.5563.90 I1

P+21

120.55
m

63.90 2 +P +37

2B+P+21

130m38.10 B3 28+p+40B3

82

2B+P+21 @estricted
as per Fire NOC
2B+P+l l)

2B+P+40 130m38.10 B4B4
2B+P+21 (Restricted

as per Fire NOC
2B+P+l l)

ZB+p+37 120.55
m

63.90 CICI 28+P+21

28+P+37 l2o.ss 
I

m
zB+P+21

t-

63.90 C2C7

z'--

Olst

upto 19

upto 19

nitiated.

pto 2l
oors

d

n

d

ron.

asement

n

onstructi

pleted

21

ical

structi

as

l, Not
tiated

ors

2t
leted

cal

I

ion.

I

ion.

ron.

sron.

zB+P+37 120.55
m

63.90 C3

ET

-,\..
Req

s.ll

25 sepi

EC ldentification No. - EC23E|039MH 166075 FileNo - SIAJMH/INFR:A2141752112023 Date of lssud EC-21i07l2023 Page4of '15
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zB+P+40 l30mDI

}{+
*, 1-;i

1r{

D2

=j-q:-aj d2-

+ e_*.

ZB+p+40

€,r

l30m

*q,u

D3 38+P+40

,f'

38+P+40

P+G+3 .5mClub
House

GI Club
House

Mall +
Offrce
Buildins
+ MLCP

,4;?+*!*
@o1 '!r \tos-

S-- --z: iI.l\

Orq

G+2
+LG

Not yet

Not yet

yet

yet

and

ln

Not

Not yet

Mall
Olfice
Hotel
Building

I 3

EC ldentification No. - EC238039MH 166075 File No. - S|A,/MH/1NFRA2141752112023 Date of lssue EC - 2110712023 Page5of15
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l30mD4.

8.10

63.90

/+lct/
OI

ex
%

138.7s
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on Not yet
started

22 otal number of tenements

ulation:42 062

:97

500 seats (lxTscreens)

o. of Tenaments:2643

ial:
o. ofoffices:24x6=144

or: 18

ood stall: 16

urants: l0

idential:

EC:2

Dry Season (CMD) Wet Season (CMD)
Fresh Water 1985 Fresh Water r985

Recycled (Gardening) 148 Recycled 00

Swimming Pool 22 Swimming Pool 22

Flushing 1128 Flushing I t28
HVAC make up 305 HVAC make up 30s

Total 3588 Total 3440

z). Water
Budg,et

Wastewater

Generation

2744 Wastewater generation 2744

24
Water
Storage

Capacity for
Firefighting /
UGT

Residential: Fire-1800 cum
Commercial Mall: Fire-550 cum
Office: Fire-400 cum

25. Sour,:e of
water

Pimpri Chinchwad Municipal Corporation

Level ofthe Ground water table: As per the Hydrogeology survey Report 3-
9m
Size and no of RWH tank(s) and Quantity: 485 kld

Quantity and size of recharge pits: 25 nos. and size 2m x 2m x 2m

26 Rainwater
Harvesting
(RwH)

Details of UGT tanks if any: NA
eration in CMD: 744c

TP technol BR
27. Sewageand

Waslewater
otal -2755 KLDa cl of STP CMD):

osald tment / d
waste: vendor0 u h Authorize

,t\
,ion

Solic[ Waste

$anageme

**ilH,,
ffi!..

ct wastc Authorized vendor0

ntl
25 Se9r

waste: 676 EtEitir?tEE:titd!u
w./t
/$:

Manageme

$ii,r
10". .

ct wastc 618

ilrriiltnf,ffilffiil

EC ldentifcation No. - EC23E 039M H 166075 File No. - SIAJMH/|NFRM,]417521|2O23 Oate of lssue EC - 2110712023 Page6of15

freatment / disposal

s.tr

tl'i

Ihrough Authorized vendor
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+

waste: NA NA
NA

Waste 152 Through Authorized vendor

Dried sludge from STP will be
used as manure

STP Sludge (dry) 410

10426 sqmTotal RG area (m2):
Existing trees on plot: 1095

Number of trees to be retained: 405 naturally grown retained
+ 690 newly planted

Number of trees to be cut:

30. Green Belt
Development

umber of trees to be lanted: 00

Total trees on site

Source of power supply: MSEDCL
During Construction Phase @emand Load): 7l7kw
DG set during construction phas€

48,419KWDuring Operation phase (Connected load):
During Opcration phase (Demand load): 24,081 KW
Transfon.ner: 9 x 1000 kVA

1 x 315 kVA
2 x 1250 kVA

I x 630 kVA
6 x 2500 kVA

DG set: 500kVAx2no.
400kVAx2no.
320kVAxlno.
600kVAxlno.
8l0kVAx3nos.
2000kVAx2nos.
1250kVAx7nos.

31. Power.

requirem eril

Fuel used: I]SD
32 Details of

Energ5r
saving

RE 5% ofdemand load is proposed

T ls Cost (Rs.)

sion control - dust suppression
s, barricading, Site safety

r

s

s,s6,s00/-

Land & water CB, Debris & topsoil preservation 6,97,000t-
ealth and Safety camp, toilet, Water Tanker &

ts maintenance
51,20,000/-

afety I a andrfor bouequl
r 0,30,000i-

Check-uel consum tion 41,2501-

t
vrronl1rcnt

33. Environment
al

Manageme
nt plan
budget
during
Constructi
on phase

%
EC ldentifrcation No. - EC23B039MH 166075 File No. - SlA,/MH/lN
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34. Environment
al

Mana.gement
plan Budget
during
Operation
phast)

Component Capital (Rs.) O&M(Rs./n

Sewage treatment 5,95,00,000/- 98.47.400/-

RWII 1,46,25,000/- 5,30,000/-

Solid Waste I,75,00,000/- 17,35,026/-

Creen belt development 4,21,00,000i- 42,10,000/-

Enerry saving 8,93,00,000/- 44,67,000/-

Environmental
Monitoring

3,r9,200/-

35. Traflic
Management

Type Required as per DCR Actual Provided Area per parking (m2)

4-
Wheel
er

4,759 6,097

189447

Wheel
er

16,444 t6,444

36. Details of
Cowt cases /
litigations
w.r.t. the
project and
project
localion
if any.

GT Case No.l0/2022(WZ) pending for service

ComparatiYe statement is as bclow-

EC dated l5th
September
2020

Proposed

Expansion

Remarks

Plot area in Siq.m

FSI area in Sq.m

95,516.12 1,05,190.00 Increased by 9,673.88 sqm (change

ofarea in PR Card)

1,99,369.53 5,32,685.00 Increased by 3,33,315.47 Sq.m

Non FSI area in
sq.m

2,1t,426.00 Decreased by 80,519.84 Sq.m

Total Construction
area in Sq.m

4,91,3 r 5.57 7,.14,1 I 1.00 Increased by 2,52,795.43Sq.m

Proposed ConfigurationPrcvious EC dated
15.09.2022

Height
(m)

RemarksHeight
(m)

Ilu ild ing ConfigurationBuildin nfiguration
'1.,

o

Excavation in progress63.90

per Ft-e

Mumb 640Ra!
c<,,t'iy
E

62t.p2

EC ldentification No.- 039MH166075 File No. - SlA,/MH/lNFRAA|4'1752112023 Date of lssue EC - 2110712023 Pase8of15

Particulars

2,9t,945.84

38+P+40 130
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I

A2 zB+P+21

@estricted as

per Fire NOC
2B+P+11)

63.90 38+P+40 130 1 Basement added and Vertical
expansion. Constnrction Not
yet staded

A3 2B+P+21

@estricted as
63.90 A3 3B+P+40 130 1 Basement and Vertical

expansion. Construction Not
yet startedper Fire NOC

2B+P+11)

A4 zB+P+21
(Restricted as

per Fire NOC
2B+P+11)

qi,FL i

Location slightly changed and

changed name as D l, Not
initiated

120.55 Vertical expansion.
Construction upto 19 floors

BI 2B+P+Zl 63.90 B1 28+P+37

B2 zB+P+21 120.55 Vertical expansion.
Construction upto 19 floors

B3 zB+P+21
(Restricted as
per Fire NOC
2B+P+11)

63.90 B3 28+P+40 130.00 Vertical expansion. Basement
initiated.

B4 2B+P+21
(Restricted as
per Fire NOC
2B+P+11)

63.90 28+P+40 Vertical expansion. Basement
initiated.

CI zB+P+21 63.90 2B+P+37CI 120.55 Vertical expansion.
Construction completed upto 2l
Floors

C2 zB+P+21 63.90 C2 2B+P+37 120.55 Vertical expansion.
Construction completed upto 2l
Floors

C3 zB+P+21 63.90 C3 2R+P +37 120.55 Vertical expansion.
Construction completed upto 2l
Floors

28+P+40 Newly added. Construction Not
yet started

D2 28+P+40 Newly added. Construction Not
yet staded

D3 Newly added. Construction Not
yet started

D4 38+P+40 Newly added. Construction Not
yet started

Club
House

G+1 8.10 CIub
House

h3

/o:
3 3 Basement added and Vertical

bxpansion. Construction Not
yct started

orE
'".?

II

EC ldentification No. - EC23B039MH 166075 File No. - SItuMH/lNF *

A2

63

63.90 28+P+37

8,1 130.00

DI 130.00

130.00

38+P+40 130.00

130.00

e}
,\

to
?o

,>a
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*

Matl +
Office

+Hotel
Building

3B+LG+UGI I
3

63.90
Mall +

Office

Building

+ MLCP

28+LG+UG
+

)1

138.75

Hotel building removed

MLCP Added

I Basement removed and
vertical expansion. Change in

footprint.

Construction Not yet started

Sr.
No.

Particular
Details as per

previously

grantedEC

15.09.2022

Remarks

I No. Of
Building
(No's)

Residential = I I

Commercial = 0l
Club house = 0l
Hotel = 0l

Residential = 14

Commercial = 0l

Club house = 0l

MLCP = 0l

Residential Buildings increased by

3 nos.Hotel building removed

MLCP added

Tenemsnts:1245
nos.

Tenements: 2643 nos.

Office: 09 nos. offices: 144 nos.

Retail: l7l nos.

Anchor: l8 nos.

Theatre: 0l (500
seats)

Theatre: 0l (500 seas)

Food stall: 27 nos. Irood stall: l6 nos.

Restaurants: l9 Restaurants: l0

FEC: 2 nos.

Amphitheatre: 01

no

Hotel: I (126
rooms)

,>
No. of rmits

No. of Tenements increased by
1,398

nos.

No. ofshops and offrces increased

Amphitheatre and Hotel Building
removed

3 Popula:ion
(No's)

38,712 42,062 Increased by 3,350 nos.

4

frr'6 -Y

Fresh

-Water

m,x
1382 Increascd by 603 KLD

:/
/ €ul

[.
801 2t 44 Increased by 941 KID

[-i (Kl D) r

vIr"> -!ffitrydt 20r0(6sTP, 2755 KID (7 STP' Increased by 745 KLD

EC ldentification No. - EC23E039MH166075 FileNo - SIA/MH/INFRA2|4'1752112023 Date of lssue EC - 21107/2023 Page10of15

Details as per
expansion in project

Retail shops : 97 nos.

Anchor shops: l8 nos.

FEC: 2 nos.

1985

l!s;\x
' Gen0rati0s
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3. The proposal has been considered by SEL,q"{ in its 261$ @ay-3) meeting held on

14.06.2023 and decided to accord Environment Clearance to the said project under the provisions

of Environment Impact Assessment Notification, 2006 subject to implantation of following terms

and conditions-

Specific Conditions:
A. SEAC Conditions-

l. PP to shuffle the enky and exit for smooth vehicular movement in consonance with
traffic direction.

2. PP to ensure to recharge of incremental run offrain water harvesting by minimum
100%.

3. PP to provide electric charging facility by providing charging points at suitable
places as per Maharashtra Electric Vehicle Policy,202l .

4. PP to ensure lhat, the water proposed to be used lor construction phase should not be

drinking water. They can use recycled \a,ater or tanker water for proposed

construction.
B. SEIAA Conditions-

I . PP has provided mandatory RG area of 1 044 I m2 on ground. Local Planning authority
to ensure the compliance of the same.

2. This EC excludes the Cluster D (i.e. Building no Dl, D2, D3, and D4) as PP has not
obtained CFO NOC for the same. Fu(her, EC is restricted for Mall and Office building
up to 36.30 m height only as per CFO NOC.

3. PP to keep open space unpaved so as to ensure permeability of water. However,
whenever paving is deemed necessary. PP to provide grass pavers of suitable typcs &
strength to increase the water permeable area as well as to allow effective fire tender
movement,

4. PP to achieve at least 5% of.total energy requirement from solar/other renewable
sources.

5. PP Shall comply with Standard EC conditions mentioned in the Office Memorandum
issued by MoEF& CC vide F.No.22-341201 8-lA.lII dr.04.0t 20 t 9.

6. SELAA after deliberation decided to grant EC for - FSI-532685 m2, Non FSI-
211425m2, Total BUA-744110.00 m2. (Ptan approval No
BP/EC/Ch inchwa d10212023, Da.eA 0710212023)

General Conditions:
a) Construction Phase :-

I. The solid waste generated should be properly collected and segregated. Dry/inert solid
waste should be disposed of to the approved sites for land filling after recovering
recyclable material.

II. Disposal of muck, Construction spoils, including bituminous material during
construction phase should not create any 9$c on the neighbouring
communities and be disposed taking the neie* or general safety and

roval of competent

III. be disposed of ass

rashtra Pollution

I
EC ldentification No. - EC23B039MH 166075 Fite No. - S|A,/MH/tNFRA2t41752

D
Date of Issue EC - 21107/2023 Page 1 1 of 15

health aspecs of people, only in the
authority. o
per applicable rules and norms with
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Control Board.

IV. Adequate drinking water and sanitary facilities should be provided for construction

workers at the site. Provision should be made for mobile toilets. The safe disposal of
waslewater and solid wastes gen€rated during the constuction phase should be

ensured.

V. Anangement shall be made that waste water and storm water do not get mixed.

VI. Water demand during construction should be reduced by use of pre-mixed concrete,

curirg agents and other best practices.

VII. The ground water level and its quality should be monitored regularly in consultation

with Ground Water Authority.

VIII. Permission to draw ground water for construction ofbasement ifany shall be obtained

from the competent Authority prior to construction/opeEltion ofthe project.

D(. Fixturcs for showers, toilet flushing and drinking should be of low flow either by use

of acrators or prcssure reducing devices or sensor based control.

X. The Energy Conservation Building code shall be strictly adhered to.

XI. All the topsoil excavated during construction activities should be stored for use in

horticulturc / landscape development within the project site.

XII. Additionat soil for levelling ofthe proposed site shall be generated within the sites (to

the extent possible) so that natural drainage system of the area is protected and

improved.

XIII. Soil and ground water samples will be tested to ascertain that there is no threat to

ground water quality by leaching ofheavy metals and other toxic contaminants.

XIV. PP lo skictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)

Protection and Preservation of Trees Act, 1975 as amended during the validity of

Environment Clearance.

XV. The diesel generator sets to be used during construction phase should be low sulphur

diesel type and should confornr to Environrnents (Protection) Rules prescribed for air

and noise emission standards.

XVI. Vehicles hired for transportation of Raw material shall strictly comply the emission

norms prescribcd by Ministry of Road Transport & Highways Department. The vehicle

shall be adequately covered o avoid spillage/leakages.

XVII. Ambient noise levels should conform to residential standards both during day and

night. Incremental pollution loads on the ambient air and noise quality should be

closcly monitored during construction phasc. Adequate measures should be made to

reduce ambient air and noise level during construction phase, so as to conform to thc

stipulated standards by CPCB/Ir4PCB.

XVIII. Diesel power generating sets propos€d as source of backup power for elevafors and

common area illumination during conslruction phase should be of enclosed type a-nd

to rules made under the Environment (Protection) Act, 1986. The height of
G sets should be equal to the height needed for the combined capacity ofall

sets. Use low sulphur diesel is preferred. The location of the DG sets

ided with in consultation with Maharashtra Pollution Control Board

pervision of the above and other measures for monitoring should be in placeLI

the comtructiorr phase, so as to avoid disturbancc to the surroundings by a

environment cell /designated person.

I

25 s'?' 
s
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B) Operation phase:-

I. a) The solid waste generated should be properly collected and segregated. b) Wet waste

should be treated by Organic Waste Converter and treated waste (manure) should be

utilized in the existing premises for gardening. And, no wet garbage will be disposed

outside the premises. c) Dry/inert solid waste should be disposed of to the approved

sites for land filling after recovering recyclable material.

II. E-waste shall be disposed through Authorized vendor as per E-waste (Management

and Handling) Rules, 2016.

III- a) The installation of the Sewage Treatment Plant (STP) should be certified by an

independent expert and a report in this regard should be submitted to the MPCB and

Environment department before the project is commissioned:'for oplration. Treated

effluent emanating frgm STP shall be recycled/ reused to the maximum extent

possible.. Treatment of 100% grey water by decentralized treatment should be done.

Necessary measures should be made to mitigate the odour problem from STP. b) PP to

givel00 % treatment to sewage /Liquid waste and explore the possibility o recycle at

lcast 50 o/o ofwater, Local authority should ensure this,

IV. Project proponent shall ensure completion of STP, MSW disposal facility, green belt

development prior to occupation of the buildings. As agreed during the SEIAA
meeting, PP to explore possibility ofutilizing excess treated water in the adjaccnt area

for gardening before discharging it into sewer line No physical occupation or allotment

will be given unless all above said environmental infrastructure is installed and made

functional including water requirement.

V. The Occupancy Certificate shall be issued by the Local Planning Authority to the

project only after ensuring sustained availability of drinking water, connectivity of
sewer line to the project site and proper disposal oftreated water as per environmental

nonns.

VI. Traffrc congestion near the entry. and exit points from the roads adjoining the proposed

project site must be avoided. Parking should be fully intemalizcd and no public space

should be utilized.

PP to provide adequate electric charging points for electric vehicles (EVs).

Green Belt Development shall be carried out considering CPCB guidelines including

selection ofplant species and in consultation with the local DFO/ Agriculture Dept.

A separate cnvironment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

Separate funds shall be allocated for implementation of environmental protection

measures/EMP along with item-wise breaks-up. These cost shall be included as part

ofthe project cost. The funds earmarked for the environment protection measures shall

not be diverted for other purposes.

XI. The project management shall advertise at least i ocal newspapers widely
circulated in the region around the project, bc in the Marathi
Ianguage ofthe local concemed within ue letter, informing that
the project has been accorded envi of clearance letter
arc available with the Maharashtra Pq on Contro y also be seen at

VT.
VIII.

IX

x

I^ YD
-,%

concemed Municipal
n\

Website at parivesh.nic. in

XII. A copy of the clearance letter shall bc

EC ldentification No. - EC23B039MH 166075 File No. - SItuMH/|NFRAAI417'21l2O23 Date of lssue EC - 2110712023 page13ofl5
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Corporation and the local NGO, ifany, from whom suggestionVrepresentations, ifany,
were received while processing the proposal. The clearance letter shall also be put on
the website of the Company by the proponent.

Xm. The proponent shall upload the status of compliance ofthe stipulated EC conditions,

including results of monitorcd data on their website and shall update the same

periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal OIfice of CPCB and the SPCB. The criteria pollutant levels namely;

SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company in the public domain.

C) General EC Conditions:-
L PP has to strictly abide by the conditions stipulated by SEAC& SEIA"rr.

II. Ifapplicable Consent for Establishment' shall be obtained from Maharashtra Pollution
Control Board under At and Water Act and a copy shall be submitted to the

Environment department before start ofany construction work at the site.

Itr. Under the provisions of Environment @rotection) Ac! 1986, legal action shall be

initiated against the project proponent if it was found that construction of the project
has been slarted without obtaining environmental clearance.

IV. The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data (both

in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the

respcctive Zonal Office of CPCB and the SPCB.

V. The environmental statement for each financial year ending 3l st March in Form-V as

is mandated to be submitted by the project proponeot to the concerned State Pollution
Control Board as prescribed under the Environment Crotection) Rules, 1986, as

amended subsequently, shall also be put on the website ofthe company along with the

status ofcompliance ofEC conditions and shall also be sent to the respective Regional

Offrces of MoEF by e-mail.

VI. No I rther Expansion or modifications, other than mentioned in the EIA Notification,
200(i and its amendments, shall be carried out without prior approval ofthe SEIAA.

ln case of deviations or alterations in the project proposal from those submitted to

SEL\A for clearance, a fresh reference shall be made to the SEIAA as applicable to

ass€ss the adequacy of conditions imposed and to add additional environmental

protection measures required, if any.

VIL This environmental clearance is issued subject to obtaining NOC from Forcstry &
Wikl life angle including clearance from the standing committee of the National Board

Wild life as ifapplicable & this environrnent clearance does not necessarily implies

Forestry & Wild life clearance granted to the project which will be considered

v on merit

vironmental clearance is being issued without prcjudic€ to the action initiated under

court case pending in the court of law and it does not mean that project proponent

lated any environrnental laws in thc past and whatever decision under EP Act or of the

court will be binding on the project proponent. Hence this clearance does not give

immunity to the project proponent iD the case filed against him, ifany or action initiated undel EP

t Fs:

A

. ,. :1'' i0

CO

E;:

4. .:\'f

1

, rl0l
' -c 01gi

25s
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Act.
5. This Environment Clearance is issued purely ftom an environment point ofview without
prejudice to any court cases and all otier applicable permissionV NOCs shall be obtained before

starting proposed work at site.

6. In case of submission of false document and non-compliance of stipulated conditions,

Authority/ Environment Department will revoke or suspend the Environment clearance without
any intimation and initiate appropriate legal action under Environmental Prorcction Act, 1986.

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid
as per EIA Notification. 2006, amended from time to time.
8. The above stipulations would be enforced among others under the Water (Prevention and

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act 1981, the

Environment (Protection) Act, 1986 and rulcs there under, Hazardous Wastes (Management and

Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, l99l and its
amendn)ents.

9. Any appeal against this Environment clearance shall lie with the National Grecn Tribunal
(Westem Zone Bench, Pune), New Administrative Building, l't Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green

Tribunal Act, 2010.

@
Pravin Darade

(Member Secretary, StsIAA)

toopyC

l. Chairman, SELAA, Mumbai.
2. Secretary MoEF & CC, IA- Division MOEF & CC

3. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
4. Regional Ofiice MoEF & CC, Nagpur

5. District Collector, Pune.

6. Commissioner, Pimpri Chinchwad Municipal Corporation
7. Regional Officer, Maharashtra Pollution Control Board, Pune.

o
+

+

0)t
o/

?5J

Pravin C
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EXHIBIT _C 565

STATT, LEVEL ENVIIIONMENT IMPACT ASSESSTVIENT A{"NHORITY

No. SIA/MIUINFRA2! 417 521 n@3
Environment & Climarc

Change Depament
Room 1.,1o. 217, 2d Floor.

Mantralaya, Mumb&i- 400032.

Date: 69 loSl?-or3
1b

M/s:R Retail Ventues Private Limited.
CTS. No. 451 0, 4510/l. 4513.

Chinchrvad, Pune

S utject : Environment clearance lor proposed residential & commercial tounship
Project at CTS. No.4510,451011,4513 Chinchlad. Pure by Mis.R

Retail Ventures Private Limiteci.- Corrigendum in EC regarding

Refcrcnce : 1. Application no. SIA.TMIIANFRA2/ 4 17 521 /242)
2. EC Identification No. 8C238039MtI166075, dated 21.07.202i

This has ret-erence to your communication on the above mentioned subjcct. You havc

obrained Hnvironment Clearance vide EC238039MH166075. dated 21.07.2023. Now, you have

applied lbr anendment in Environment Clearancc. Your Proposal then considered in 263'd

nreeting of State Level Envirorrment lmpacr Asse ssment .Aulhoriry (SEIAA) and SEIA,\ decided

10 grant corrigendum in Environme Cleararce dared as below-

Mentioned in SEI-lt.E minutes and llC
drted2l.a7.2023

Correction shall be read as

SEIAA specilic condition no.2- This EC SEIAA specihc condition no.2 stands deleted.
,.;xcludcs thc ('luster D (i.e. Building no
D2. D3, and D4) as PP has not obtained
NOC tbr the same. Further. EC is restric
ior Mall and Olfice building up to 36.30
hgisht oq! as c[.'oNoc.

All the othq tenns arid

remain the same.

EC lelter dated 21.07.2023 shall

o

\
Pravin Darade

(Mernber Seeretary, SEIAA)

/ l.l r.
+

!ill-
--L.--
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax:24023516
Website: http://mpcb.gov. in
Email: cac-cell@m pcb.gov. in

To,
R Retail Ventures Pvt Ltd.,
CTS No. 4510, 4510i1, 4523,
Chinchwad, Tal. Haveli, Dist. Pune.

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022ffi\u

lnfrastructure/RED/1,5.1
No:- Formatl.o/CAC-CELL/UAN No.0000154969/CE/2311000660

i[iLitt 'g
Wirl# s*

Sub: Grant of Consent to Establish for Expansion of proposed Residential &
Commercial Township project under Red/LSl Category.

Ref: 1. Environment Clearance accorded by Env. Dept, GoM vide letter
stA/M H/MtS/5353 412020 dtd. 301041202t.

2. Consent to Establish for Expansion proposed Residential
tter Fo

3. Environment Clearance for proposed Residential & rel wnshi 7

Township project accorded by the Board vide le
00001 1382s/cE//22 04001610 dtd. 24 I 0 4 t2022.

project accorded by Env. Dept, GoM vide letter Sl
dtd. 1510912022.

0.

12020
+' 72899

A
o

;9
4. Minutes of Consent Appraisal Committee meeting h

Your application NO. MPCB-CONSENT-0000154969

Conditions under Water (P&CP), 1974 Act for discharge of effluent:

812023.
t*

4

1 EC- dtd. 30/04/2021 95516.12 19745.90
2 C to E- dtd. 2410412022 95516.12 19 74s. g 0

EC for Exp- dtd, 31/03/2020 95516.12

Sr.lllo Permisslon Obhined Plot Area (SqMtr) BUA (SqMtr)

l)

I Trade effluent Nil Nit Nil

Sr l{o Descdption Permit*ed (in CMD) Standards to Disposal

(07-11-2023 06r39:45 pm) /QMS.PO6_Fo1/OO
o. n us-

Paqe I of 7

dlfrtl

Datei 07/1U2023

Your Service is Our Duty

a

For: Grant of consent to Establish for Expansion under section 25 of the water (prevention
& control of Pollution) Act, 1974 & under section 21 of the Air (prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authorization under Rule 6 of the
Hazardous & Other Wastes (Management & Transboundry Movement) Rules 2016 is
considered and the consent is hereby granted subject to the following terms and conditions
and as detailed in the schedule l,ll,lll & lV annexed to this order:

1. Consent to Establish for Expansion is granted for a period upto
Commissioning of the project or up to 5 years whichever is earlier.

2. The capital investment of the project is Rs.888.44 Cr. (As per C.A Certificate
submitted by industry).

3. The consent to Establish for Expansion is valid for Residential & commercial
Township project named as R Retail Ventures pvt Ltd., CTS No. 4510, 4510/1,
4523, Chinchwad, Tal. Haveli, Dist. pune on Total plot Area of 95,516.12
SqMtrs for Total Construction BUA of 4,91,315.37 SqMtrs as per specific
condition No. B (6) of EC granted dated 15/09/2022 including utilities and
services

491315.37
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:k

1803 As per Schedule - | he treated sewage shall be
60% recycled for seco nd a
purposes and remaining shall
be utilized on land fo
gardening and/ or connected to
local body sewer line with wate
metering system.

Domestic
effl u ent

Deslription Permilted Standardsto

ry
S-1 to S-3 DG Sets of 600 kVA x 03 03 per Sched u le -ll

S-4 to S-5 DG Sets of 1010 kVA x 02 02 lAs per Schedule -ll
<A DG Set of 1250 kVA 01 lAs per Schedule -ll

S-7 to S-13 DG Sets of 1500 kVA x 07 01 lAs per Schedule -ll

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

6. Conditions under Solid Waste Rules, 2016:

7 Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

8. This Board reserves the right to review, amend, suspend, revoke etc. this consent and

the same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies.

10. PP shall provide STP of adequate capacity to achieve the treated domestic effluent
standard for the parameter BOD-10 mg/lit including disinfection facility.

11.. The treated sewage shall be 60% recycled for secondary purposes such as toilet
flushing, air-conditioning, cooling tower make up, firefighting etc. and remaining shall
be utilized on land for gardening and/ or connected to local body sewer line with water
metering system.

12. PP shall provide organic waste digester along with composting facility/bio-d igester
(biogas) for the wet ga rbage.

13. PP shall ma
availa ble p ots

irt ds o *
i,tumb 0

Fe4
ttY (

z5

Used as I4a nure.

n
o

1

o

7135 Kg/Day
OWC followed by
composting facility.

Seg re g atio n
Handed over to
Auth. Vendor.2 Non-biodegradable Waste 6976 Kg/Day

258 Kg/Day Drying Used as N4a nu reSTP Sludge

Sr
,vo

Quantity &
UoM

DisposalTreatmentType Of Waste

0

1300 Ltr/A Recycle
By Sale to Auth.
reprocesSorL 5.1 Used or spent oil

SrNo lCategoryuo. Quant@ Uo[Treatment Dlsposal

(07-ll-2023 06:39:4s pm) /QMS.PO6_
o. Page 2 of 7

L
2025

5r
lro Disposal

2.

Description of stack / sourc" *'!:"ZIt' Standards to be
achieved

Bio-degradable Waste

ing ports for electric vehicles at least 30% of total

I

V
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14. PP shall extend existing BG of Rs. 25 Lacs towards compliance of EC and Consent
conditions.

Signed by: Dr.Avinash

N*."{
Mcmbs S..tttary
For aud on bchelfof
Maha Cootrol Board

2021-11 I ISl'

Received Consent fee of -

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MpCB, pune I

- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

I N

I

4Oa1fe32
E f4 5e11f
293692b3
bee 9 9ec 1
c6950936
44d93c07
adc0e2 f9
A26eO22b

1 s 00.00 1710y2023 Online Payment
2 3010812023 RTGS

fransaction fypeSr.NoAmount(Rs.)Transaction/Dn.No. Oate

u
(07-11-2023 06:39:45 pm) /QMS.PO6_FOUOO Page 3 of 7

II

i

lrxruz:oroooss+
1776380.00 lUeCe-On-Zrrso
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1 lndustrial Cooling, spraying in mine pits or boiler feed

2 508.002 Domestic purpose

0.00Processing whereby water gets polluted & pollutants
are easily biodegradable

3

0.004
Processing whereby water gets polluted & pollutants
are not easily biodeoradable and are toxic

1

*

SCHEDULE.I

1) A) As per,Tour application, you have proposed to provide Sewage Treatment Plant of
designed capacity 201.0 CMD with MBBR technology for the treatment of 1803 CMD
of sewage.

Bl The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Cl The treated sewage shall be 60% recycled for secondary purposes such as toilet
flushing, air-condition ing, cooling tower make up, firefighting etc. and remaining
shall be utilized on land for gardening and/ or connected to local body sewer line
with wa:er metering system.

2l The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establisl- the unit or establish any treatment and disposal system or and extension
or add ition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of it:; expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applir:ant shall comply with the provisions of the Water (Prevention &
Control otf Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

5) The Applicant sha ll A Water Pollution control system as per the
conditions of EP A lem e there under from time to time.

2' '.

*

.q
\
I

o

1 pH 5.5-9.0

o o o o D

o

) BOD 10
) COD 50

4 TSS 20

5 NH4 N 5

6 10N-total

7 F ecal Coliform less than 100

Sr,Itlo Parameters
Limiting concentration not to exceed in mg/l,

except for pH

Sr.
Irlo,

Purpose lot watet consumed

(07-11-2023 06:39r45 pm) /QMS.Po6_F0
Page 4 of 7

Water consumptlon
quanfiA GMD)

I

0.00
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2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

Not to exceed 150 mg/Nm3

3) The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating places, Canteens:-

a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
d ucting.

c) The air conditioner shall be vibration proof and the noise shall not exceed 6g
dB(A).

d) The exhaust hot air from A.C. shall be attache d. to Ch lm ast 5 mtrs. h ig her
than the nearest tallest building through ducrih c e into open air
in such a way that no nuisance is caused 

" W ,t i*,
\,1) '"r oE

\
4t

\

S-L to
s-3 30.00

HSD
150

Ltr/Hr
1 so2 72

Kg/Day

S-4 to
s-5

DG

Sets of
1010
kVA x

02

Acoustic Enclosu re 30.00
H5D
250

Ltr/Hr
1 5Ul 120

Kg/Day

s-6
DG Set
of 1250

KVA

Acoustic Enclosure
HSD
150

Ltr/Hr
1 so2

S-7 to
s-13

DG

Sets of
1500 x

07

30.00
HSD
1400
Ltr/Hr

1 502
720

Kg/Day

Stack- APC Svstem
No. }ource providediproposed

i Stack Type Sulphur
Height(in of Content(in Pollutant Standard

mtr) F uel o/o)

%

(07-11-2023 06:39:65 pm) /QMS,pO6_FOUOO Page 5 of 7

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As per your application, you have proposed to provide the Air pollution
control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

DG

Sets of
600

kVA x
03

Acoustic Enclosure

30.00 72
Kg/Day

Acoustic Enclosu re

Total Particular matter
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ec

&

1
Rs. 25
Lacs

Extension of
existing BG

Towards
Compliance
ofEC&C

toE
conditions.

Commissioning of
the project or 5
years whichever

is earlier.

Commissioning of
the project or 5
years whichever

is earlier.

Sr, Conselt(C2Elc2
No. OlCzRt

Afit ot
8G

lmposed

SubmissiioIl Purpose
Perid ot BG

Comptiance
Perlod

SCHEDU LE-III
Details of Bank Guarantees:

** The abo\,'e Bank cuarantee(s) shall be submitted by the applicant in favour of Regional
Officer at tlre respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above,

BG Forfeiture History

SCHEDULE-IV

Conditions during construction phase

A
During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.

B
During construction phase, the ambient air and noise quality shall be
mErintained and should be closely monitored through MoEF approved
laboratory.

c

Noise should be controlled to ensure that it does not exceed the
prescribed standards. During night time the noise levels measured at the
bo -rndary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations

1

General Conditions:

The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points
and shall pay to the Board for the services rendered in this behalf.

The firm shrll strictly comply with the Water (P&CP) Act, L974, At (P&CP) Act,l.981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise
(Pollution and Control) Rules,2000 and E-Waste (Management & Handling Rule 2011.

2

3 Drainage system s provided for collection of sewage effluents. Terminal
d of the collection system with arrangement for
be admitted in the pipes/sewers downstream of
shall find its way other than in designed and

manholes shall een
measuring th all
the terminal oles. No a

provided co

4 Vehicles hir
and sh ou ld

n mate a t0 th e s e sh o U d be n so0 d c 0 n d iri 0 n

d 0 n d d d be

operated on %I

NA

fonsent
(c2E/C20/C2R)

Submission
Perlod

Amou,,t of
a6

Fortefture
Smo.

NA

Smo, Cons},nt (C2E|C2O/C2R) 8G imposed Purpose of BG Amount of BG Retwned

I a n n 0 se em S S

t
sta n a I S a n s h 0 U d

u
(07-ll-2023 06:39:45 pm: /QMS.PO6_F0U00

Page 6 of 7

plicaa p

Amount of
BG

imposed

Reason of
BG

Fofieiture

Purpose
of 8G

BG Return details

*,

Validry Date

Consent to
Establish for
Expansion
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5 Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) lndustry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0,5 meters from acoustic
enclosure/room and then average.

c) lndustry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) lnstallation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, lndia on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

6 Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the N4 PCB.

8 Applicant shall submit official e-mail address and any change will be duly informed to the
M PCB.

9 The treated sewage shall be disinfected using suitable disinfection method.
10 The firm shall submit to this office, the 30th day of September every year, the environment

statement report for the financial year endrng 3lst march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

11 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
before commissioning of the project.

This certificate is digitally & electronically signed.

+ o }
4oo "r-
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1 EC- dtd. 30/04/2021 9 2 19745.90
2 C to E- dtd. 2410412022 2l

3 EC for Exp- dtd. 3L/03/2020 tr\ 491315.37
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MAHARASHTRA POLLUTION CONTROL BOARD

*--i:rg-*
tt=rr
\77

Kalpataru Point, 2nd and
4th floor, Opp, Cine Planet
Cinema, I{ear Sion Circle,
Sion (E), Mumbai-400022

Infrastructure/RED/L.S,l
No:- Formatl,o/CAC-CELL/UAN No.0000180543/CE|23L2OOL437

Date: l4l12/2023

To,
R Retail Ventures Pvt Ltd.,
CTS No. 4510,  slol,-, 4523,
Chinchwad, Tal. Haveli, Dist. Pune.

$lLirr g
Uf/ifi'rl#, ffi

Your Servr.e rs O!r D,Jty

Sub: Grant of Consent to Establish for Expansion of proposed Residential &
Commercial Township project under Red/LSl Category,

Ref: 1. Environment Clearance accorded by Env. Dept, GoM vide letter
stA,/MH/N4tS/5353 4 12020 dtd. 301041202t.

2. Consent to Establish for Expansion proposed Residential & Commercial
Township project accorded by the Board vide letter Formatl.0/UAN No.
000011382s/cE//2204001610 dtd. 2410412022.

3. Environment Clearance for proposed Residential & CommercialTownship
project accorded by Env. Dep-t, GoM vide letter SlA,/MHlMlSl72899l2020
dtd. tst09t2022.

4. Environment Clearance for proposed Residential & Commercial Township
project accorded by Env, Dept, GoM vide letter
SIA/MH/lNFRA2/417 52112023 dld: 2Ll0t 12023.

5. Minutes of Consent Appraisal Committee meeting held on 05/1212023.

Your application NO. IvIPCB-CONSENT-o000180543

For: Grant of Consent to Establish for Expansion under Section 25 of the Water (Prevention
& Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authorization under Rule 6 of the
Hazardous & Other Wastes (Management & Transboundry Movement) Rules 2016 is
considered and the consent is hereby granted subject to the following terms and conditions
and as detailed in the schedule l,ll,lll & lV annexed to this order:

1. The Consent to Establish for Expansion is granted for a period up to
Commissioning of the project or up to 5 years whichever is earlier.

2. The capital investment of the project is Rs.326 Cr. (As per C.A Certificate
submitted by industry).

3. The Consent to Establish for Expansion is valid for Residential and
Commercial Township project named as R Retail Ventures pvt Ltd., CTS No.
4510,4510i1,4523, Chinchwad, Tal. Haveli, Dist, Pune on Total plot Area of
1,05,190 SqMtrs for Construction BUA ot 2,52,794.43 SqMtrs out of Total
Construction BUA of 7,44,110 SqMtrs as p condition No. B (6) ECe
granted dated 2LlO7 12O23 including utilit

o
(14-12-2023 10:17:52 am) /QMS.PO5 FOl/OO Page 1of 8

EXHIBIT

Tel: 24010706/24010437
Fax:24023516
Website: httpi//mpcb,gov.in
Email: cac-cell@mpcb.gov.in

Sr,No Permission Obtained plot Area BUA (SqMtr)

19745.90
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EC for Exp- dhd.2110712023 105190.00 744110.00

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

6. Conditions under Solid Waste Rules, 2016:

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

8. This Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This consent should not be construed as exem ption from obtaining necessary
NOC/Permission f Government a gencies.

10. PP sha ll provi pacity to achieve the treated domestic effluent
mg/lit includ ing disinfection facility.

ecycled for secondary purposes such as toilet
er make up, firefighting etc. and remaining shall
or connected to local body sewer line with water

standard for rameter

11. The treate
flushing, ai
be utilized dtur
metering sy'

Trade effluent Nit Nit Nit

2 Domestic effluent 2716 As per
Sched ule - |

The treated sewage shall be
60% recycled for secondary
purposes and remaining shall be
utilized on land for gardening
and/ or connected to local body
sewer line with water metering
system.

Permilted
(ln CMD|

OesFription Standards to Disposal

s-1 DG Set of 320 kVA 01 lAs per Schedule -ll

S-2 to S-3 DG Sets of 400 kVA x 02 02 lAs per Schedule -ll

S-4 to S-5 DG Sets of 500 kVA x 02 02 lAs per Schedule -ll

s-6 DG Set of 600 kVA 01 lAs per Schedule -ll

S-7 to S-9 DG Sets of 810 kVA x 03 03 lAs per Schedule -ll

S-10 to S-16 DG Sets of 1250 kVA x 07 O7 lAs per Schedule -ll
S-17 to S-1{l DG Sets of 2000 kVA x 02 02 lAs per Schedule -ll

Stack ltlo.i Description of stack / sowce Numbet of
Sfack

Standards to te
achieved

1 Bio-de,l radable Waste 7678 Kg/Day
OWC followed by
composting facility.

Used as Manure.

Non-biodegradable Waste 6676 Kg/Day Segregation
H a nded over to
Auth. Vendor.

3 STP Sludge 258 Kq/Day Drying Used as I4a nure.

Sr
,UO

Ttpe OtWaste Quaotity &
UoM

DisposalTteatment

Ltr/A Recycle
By Sale to Auth.
repr0cessor

1 5.1. Used or spent oil 13 00

Sr Alo Category No. Quantity UoM Treatment Disposal

q

n
174-12-2023 l0:17:52 aml /QMS.PO6_F01/00
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1.2. PP shall provide organic waste digester along with composting facility/bio-digester
(biogas) for the treatment of wet garbage.

13. PP shall make provision of charging ports for electric vehicles at least 30% of total
available parking slots.

14. PP shall extend existing BG of Rs. 25 Lacs towards compliance of EC and Consent
con d itio ns.

Signed by: Dr.Avinash

0n^o
,4
7

Nlrmber Se{rctarv

For and on behalf

Cortml Board

2n23-12-t lST

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pimpri Chinchwad
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, [4PCB,Sion, Mumbai

+

ce43Ll"cf
6a 0 62 fir3
0b10254e
4?e92312
46f1e5d4
ff10bB 1e
907bc71e
0cd38?ef

E

652 000.00 MPCB-DR-21.322 13109t2023 RTGS

Transaction TypeSr,NoAmount(Rs,)Transactlon/DR.No. Date

(14-12.2023 10r17:52 am) /QMS.PO6_F01/00 Page 3 of 8
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SCHEDULE.I
T6'F,- r, -^- 't r m I n .- ^f l^r.+6r D llrr+ian aan+ral'

1) Al As per your application, you have proposed to provide Sewage Treatment Plant of
designed capacity 2755 CMD with MBBR technology for the treatment of 2716 C[4D
of sewage.

Bl The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 an,l Rules made there under from time to time, whichever is stringent.

Cl The treated sewage shall be 60% recycled for secondary purposes such as toilet
flushing, air-conditioning, cooling tower make up, firefighting etc. and remaining
shall be utilized on land for gardening and/ or connected to local body sewer line
with water metering system.

2l The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or t uent 0r n connection with the grant of any
consent conditions. The Applican
to establish the unit or establish an

ior consent of the Board to take steps
t and disposal system or and extension

or add ition r:hereto

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of it!; expected life as defined by manufacturer so as to ensure the compliance
of standard:; and safety of the operation thereof.

4\ The Applicant shall comply with the provisions of the Water (Prevention &
Control ol'Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

5) The Applic a nt shall provide Specific Water Pollution control system as per the
conditions.:f EP d rule made there under from time to time.

E

1 pH 5.5-9.0

o n

n n o

2 BOD 10

3 50
4 TSS 20

5 NH4 N 5

6 10

7 F,:cal Coliform less than 100

ir.tlo larameters
Limiting concentration not to exceed in mg/l,

except for pH

o

I lndustrial Cooling, spraying in mine pits or boiler feed

o o 0o o

0.00

o o 0

D

2 Domestic purpose 3113.00

0.00
Processing whereby water gets polluted & pollutants
are easily biodegradable

0.004
Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic

5r.
lvo, Purpose fot water aonsumed

Water consumption
quantw GMD)r

114-12-2023 l0:17:52 am I

n us- Page 4 of I

o\sLS 1.,1
E
tlo.

M!

COD

N-total

3.
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SCHEDULE.II
Terms & conditions for comol iance of Air Pollution Control:

1) As per your application, you have proposed to provide the Air pollution
control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

Total Particu la r matter Not to exceed 150 mg/Nm3

3) The Applica nt shall
equipment with n

replacemen alterati
control equipment.

4) The Board reserves
any technological i

any control equipm

obta in necessary prior permissio g ad d itiona I control
ecessary specifications and erati . or alteration or
on well before its life come

sent, if due to
the cha nge of

rt is

n

d ore of new po llutio n

its rights to vary all or any
mprovement or otherwise
ent, other in whole or in pa

5

e

I \NO

s-1

o

DG Set
of 320

KVA

Acoustic Enclosure

a o n a an n o

HSD
120

Ltr/Hr
1 so2

57.60
Kg/Day

S-2 to
s-3

DG

Sets of
400

kVA x
02

Acoustic Enclosure 4.00
HSD
300

Ltr/Hr
1 so2

L44
Kg/Day

S-4 to
s-5

DG

Sets of
500

kVA x
02

Acoustic Enclosu re 4.50
HSD

350
Ltr/Hr

1 502
168

Kg/Day

s-6
DG Set
of 600

KVA

Acoustic Enclosu re
HSD
200

Ltr/Hr
1 so2 96 Kg/Day

DG

Sets of
810

kVA x
03

Acoustic Enclosu re
HSD

750
Ltr/Hr

1 s02 360
Kg/Day

s-10
to

s-16

DG

Sets of
12 50
kVA x

07

Acoustic Enclosure 7.07
HSD
2100
Ltr/Hr

1 so2 1008
Kg/Day

s-17
to

s-18

DG

Sets of
2000
kVA x

02

Acoustic Enclosu re 9.00
HSD
700

Ltr/Hr
1 so2

Stack
No.

APC System
pravided/proposed

Sfark Type Sulphur
Height(in of Content(in Pollutant Standard

mtr) Fuel %)
Source

(14-12-2023 l0!17r52 am) /QMS.PO6 F01/OO Paqe 5 of 8

3.58

5.00

S-7 to
s-9

336
Kg/Day
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5) Conditions for utilities like Kitchen, Eating Places, Canteens:-

a) The kitchen shall be provided with exhaust system chimney wtth oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

c) The air conditioner shall be vibration proof and the noise shall not exceed 68 dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall discharge into open air
in such e way that no nuisance is caused to neighbors.

T .l"J

s.M H.ZAlDl
Disl* Munbal 6 il'lne

llY Con':i'r.''"'
ExP(ee

2t SePL 2C2r

o

(14-12.2023 10r17:52 am | /QMS.PO6_F01/00
Page 6 of 8



ayNt

th hs o
nta

oe

1
Rs.25
Lacs

Extension of
existing BG

Towards
Compliance
ofEC&C

toE
conditions.

Commissioning of
the project or 5
years whichever

is earlier.

Commissioning of
the project or 5
years whichever

is earlier.

Sn Consent(CzE/C2
No. O/C?R)

Amt ol
8G

lmposed

Submission Purpose
Period of Bc Vatidw Date

3

SCH EDULE.III
Details of Bank Guarantees:

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Offrce within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above,

BG Forfeiture History

SCHEDULE-IV

Conditions during construction phase

A
During construction phase, applicant shall provide temporary sewage and
t4 SW treatment and disposal facility for the staff and worker quarters.

B
t air and noise quality shall be
itored through I'iloEF approved

During construction phase, the ambien
maintained and should be closely mon
laboratory.

c

Noise should be controlled to ensure that it does not exceed the
prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations.

General Conditions:

The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points
and shall pay to the Board for the services rendered in this behalf.

The firm shall strictly comply with the Water (P&CP) Act, L974, At (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise
(Pollution and Control) Rules, 2000 and E-Waste (Managemeni & Handling Rule 2011.

Drainage system shall be provided for collection of sewage effluents. Terminal
manholes shall be provided at the end of the collection system with arrangement for
measuring the flow. No sew
the terminal manholes. No
provided collection system.

age shall be admitted in
sewage shall find

4 Vehicles hired for bringing construction mate
and should conform to applicable air and
operated only during non-peak hours. -{

s/sewers downstream of
an in designed and

in good cond ition
and should be

NA

Corrsent
(c2E/CzO|C2RI

Submlbsion
Period

Purpose
of BG

Amount of
BG

Fotfeiture
Srno.

NA

Smo. Consent (C2E/C2O/C2RI BG imposed Purpose ofBG Amount of BG Returned

5?q

Page 7 of I

Amount oJ
BG

imposed

Reason of
AG

Forfeiture

BG Return details

I

2

Comptiance
Period

Consent to
Establish for

Ex pa nsion

(14-12-2023 10:17:52 am) /QMS.PO6_F01/00
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This certificate is digitally & electronically signed.

Ex9rre5

2t SePL 2020

0lAIzHMS
Oist.

l'[umbs 0i,4Re.g
5ronCotMy

o
(14.r2.2023 l0:17r52 am I /QMS.PO5_F01/00
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5 Conditions for D.G. Set

a) Noise frorn the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry s;hould provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for m€eting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of inserton loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) lndustry :;hould make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) lnstallation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set s;hall be operated only in case of power failure.
g) The appli,:ant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, lndia on Environment
(Protectir:n) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

6 Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7 Affidavit undertaking in respect of no aharig6 in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

8 Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

9 The treated sewage shall be disinfected using suitable disinfection method.

10 The firm shall submit to this offrce, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provisior of rule 14 of the Environmental (Protection) Second Amended rule 1992.

11 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
before commissioning of the project.



EXHIBIT F 581

R RETAIL
VENTURES

2"d Jaauary,2024
To,
The Sub-regional Officer
Maharashtra Pollution Control Board,
Jog Center, Srd floor,
Mumbai Pune Road,
Wakdewadi,
Pune - 411003.

Sub:- Submission of Consent to establish compliancc for proposed
Residential & Commercial township project on CTS No. 4510,
45 10/01, 45 13 Chinchwad, Pune

Ret- Consent no. Format 1.0 I CAC-CELL I UAN No.0000 180543 I CO I
231200t437 dt. 14.t2.2023.

Sir,

With reference to the above-mentioned subject, please find attached herewith
Bank Guarantee's with MPCB generated acknowledgement, details as foilows;

Copy of existing Bank Guarantee r/no. 032ONDLGf323 dated
29.O4.2O22 drawn on ICICI Bank Ltd., Ground floor, Zehra Manzil., 91,
Lady Jamshedji Road, Mahim [w] Mumbai 400 016 for Rs. 25,00,0O0/-
(Rupees Twenty Five l,akhs Only) valid upto 23.04.2027 towards
compliance of EC & CTE conditions with online generated
acknowledgement in lieu of aforesaid consent issued to us. Please find
attached the copy of BG submitted acknowledgement for your
information please.

2. Original Aflidavits Undertaking dt.O2.A\ .2024 towards compliance of
EC & CTE conditions.

Kindly accept Bank Guarantee and acknowledge the same.

Thanking You,

Yours faithfully,
For R RETAIL VENTURES P\m. LTD.,

t

tuI
,V"l'r; @4;\J <-t

AUTHORISED SIGNATORY J

,\t

n
,-)Encl: As above.

R Retqil V"nturcs Privqte Umlted lFormerly known os virgo Retoilventures Privote Limiredl

Rcad, Office : Oftice tlo. 2, 56 Floor. Runwol & Omkor Esquqrq off Eostern Express Highwoy, Opp. Sion Chunobhofti

Signol, Sion (El, Mumbqi it00022. . T +91 22 6113 3002 . Emqil ;cs@runwol.com . CIN : U70200MH2018PTC313515

t{sPr8rxGS?tals uIroS.iaTrrSL E txPtfi Enc 15

L

i
.e-
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2 Dirt. I 95516.12 19745.9 0

:o d 2 95516.12 19745.90
0x t0 95516.12 491315.37

MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

.:-:M_
atrs\7rr

Kalpataru Point, 2nd and
4th floor, Opp, Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

lnf rastructure/RIED/1.5.1
No:- Formatl.o/CAC-CELL/UAN No.0000r80543/CE/2312001437 Datet l4ll2l2O23

To,
R Retail Ventures Pvt Ltd.,
CTS No. 4510, 4liLOlL, 4523,
Chinchwad, Tal. Haveli, Dist, Pune.

,l[lrirr
.w,/ r{ft-,t tr\1, :!,i.yr

! 0r'0,J1',Your Service

Sub: Granrt of Consent to Establish for Expansion of proposed Residential &
Commercial Township project under Red/LSl Category.

Ref: 1 Environment Clearance accorded by Env. Dept, GoM vide letter
stA/MH/M rS/5353 4t2020 dtd. 30104t2021,

2 Consent to Establish for Expansion proposed Residential & Commercial
Township project accorded by the Board vide letter Format1.0/UAN No,
0000113825/CE//2204001610 dtd. 2410412022.

3 Environment Clearance for proposed Residential & Commercial Township
project accorded by Env. Dept, Gol,4 vide letter SIA/MH/MtS 17289912020
dtd. L510912022.

4 Environment Clearance for proposed Residential & CommercialTownship
project accorded by Env. Dept, GoN4 vide letter
5tA/M H/t NFRA2/41 7521/2923 dtd. 2L107 12023,

5 Minutes of Consent Appraisal Committee meeting held on 05t3.212023.

Your application NO. MPCB-CONSENT-0000180543

For: Grant of Consent to Establish for Expansion under Section 25 of the Water (Prevention
& Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authorization under Rule 6 of the
Hazardous & Crther Wastes (l\4anagement & Transboundry Movement) Rules 2016 is
considered and the consent is hereby granted subject to the following terms and conditions
and as detailed in the schedule l,ll,lll & lV annexed to this order:

1. The Consent to Establish for Expansion is granted for a period up to
Commissioning of the project or up to 5 years whichever is earlier.

2. The capital investment of the project is Rs.326 Cr. (As per C.A Certificate
submitted by industry).

3, The Consent to Establish for Expansion is valid for Residential and
Commercial Township project named as R Retail Ventures Pvt Ltd., CTS No.
4510,4510/1,4523, Chinchwad, Tal. Haveli, Dist. Pune on Total Plot Area of
1,05,190 SqMt r5 Construction BUA of 2,52,794.43 SqMtrs out of Total

10sqMtrs as per specific condition No, B (6) EC
granted da uding utilities and services

(74-t2.2O23 l,0rl7r 52 aml /QMS.PO6_
o n us-

Page 1of 8

5r,IUo Pcrmisslon Obiarnr.d Area (Sq[tr) BUA
1le
2 ldl
3 lEc

Construction
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EC for Exp- dtd.2ll0712023 105190.00 744110.00

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

6. Conditions under Solid Waste Rules, 2016:

1 Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

8. This Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies.

10. PP shall provide STP of adequate capacity to
standard for the parameter BOD-10 mg/lit inc

a c h reated domestic effluent
facility.d

11. The treated sewage shall be 60% recycle ses such as toilet
fl ushing, air-conditioning, cooling to er m a k d remaining shall

er line with waterbe utilized on land for gardening and/ or con
metering system.

Trade effl uent Nil Nit Nit

2 Domestic effl u ent 2776 As per
Schedule - |

The treated sewage shall be
60% recycled for secondary
purposes and remaining shall be
utilized on land for gardening
and/ or connected to local body
sewer line with water metering
system.

Description Permilted
(in cMD) Disposal

s-1 01 lAs per Schedule -ll

S-2 to S-3 DG Sets of 400 kVA x 02 02 lAs per Schedule -ll

S-4 to S-5 DG Sets of 500 kVA x 02 02 lAs per Schedule -ll

s-6 DG Set of 600 kVA 01 lAs per Schedule -ll

S-7 to S-9 DG Sets of 810 kVA x 03 03 lAs per Schedule -ll

S-10 to 5-16 DG Sets of l-250 kVA x 07 O7 lAs per Schedule -ll

S-17 to S-18 DG Sets of 2000 kVA x 02 02 lAs per Schedule -ll

Stack lllo. Description of stack / source Number of
Stack

1 Bio-deg rad a ble Waste 7678 Kg/Day
OWC followed by
composting facility. Used as N4a nure.

N on-b iod eg ra d a b le Waste 6676 Kg/Day Segregation
Handed over to
Auth. Vendor.

3 STP Sludge 258 Kg/Day Drying

'fype Of Wasle Quartrty &
UaM

Disposal

1 5.1 Used or spent oil 1300 Ltr/A Recycle
By Sale to Auth.
reprocessor

5r ilo Category No, Quantity UouTreatment Disposat

o
(14-12-2023 10:17:52 am) /QMS.PO6 F01/00 Page 2 of 8

4

5r
No Treatfient

2

lUsed as N4a nu re.

Sr
,lro Sfandards to

1.

Standards to be
achieved

loc set of 320 kvA
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12. PP shall pnovide organic waste digester along with composting facility/bio-digester
(biogas) for the treatment of wet garbage.

13. PP shall make provision of charging ports for electric vehicles at least 30% of total
available parking slots.

14. PP shall extend existing BG of Rs. 25 Lacs towards compliance of EC and Consent
conditions.

Received Consent fee of -

Copy tor

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pimpri Chinchwad
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Murnbai

A.

*
-l

1 65.2000.00 MPCB-DR-21322 13109t2023 RTGS

Transaction TypeS'iNo AmQunt(Rs.) Transaction/DR.No, Date

(14-12-2023 l0:17r52 am) /QMS.PO6_F0l/00
5-

Page 3 of 8
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SCH EDU LE-I
Terms & conditions for compliance of Water Pollution Control:

1) Al As per your application, you have proposed to provide Sewage Treatment Plant of
designed capacity 2755 CMD with MBBR technology for the treatment of 2716 CMD
of sewage.

Bl The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Cl The treated sewage shall be 60% recycled for secondary purposes such as toilet
flushing, a ir-condition ing, cooling tower make up, firefighting etc. and remaining
shall be utilized on land for gardening and/ or connected to local body sewer line
wrth water metering system.

2l The Board reserves its rights to revrew plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4l The Applicant shall comply with the provisions of the Water (prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

s) Th e App c a nt s h a p ro d S ifi t P I t t as per the
e.

e pec c a er 0 u on vs em
U f t

o

pH 5.5-9.0
BOD 10

3 coD 50

4 TSS 20

5 NH4 N

6 N-total 10

1 Fecal Coliform less than 100

Sr.No Parameters

1 lndustrial Cooling, spraying in mine pits or boiler feed 0.00
2 Domestic purpose 3113.00

3
Processing whereby water gets polluted & pollutants
are easily biodegradable 0.00

Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic

rdd
S

+

m

Paqe 4 of8

P,

Llmiting concentration not to exceed in mg/l,
except for pH

1

2

5

5r.
No, Purpose for wabr consumed Water consumption

quantry GMD)

4. 0.00

conditions of EP Act, 1986 and rule made there

4

(7[-12-2023 l0:17:52 am) /QMS.PO6_FOt/OO



SCHEDULE-II
n iti n irnra at Air Dallrr+ian a^hir^1.

1) As per your application, you have proposed to provide the Air pollution
control (APc)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

3) The Applicant sary prior permission for providing additional control
equipment
replaceme
control eq

4l The Board
any techn
a ny control

fications and operation thereof or alteration or
life come to an end or erection of new pollution

all or any of the condition in the consent, if due to
therwise such variation (including the change of

le or in part is necessary)

s-1
DG :;Et
of 320

KVA

Acoustic Enclosure
HSD
L20

Ltr/Hr
so2

57.60
Kg/Day

S-2 to
s-3

DG

Sets of
400

kVl' x
01t

Acoustic Enclosure 4.00
HSD
300

Ltr/Hr
1 so2

144
Kg/Day

S-4 to
s-5

DG

Sets of
500

kvl\ x
0:l

HSD
3s0

Ltr/Hr
14.50

168
Kg/Day

s-6
DG :;Ct
of 600

KVA

Acoustic Enclosu re 5.00
HSD
200

Ltr/Hr
1 so2 96 Kg/Day

S-7 to
s-9

Acoustic Enclosure. 5.69
H5D

7s0
Ltr/Hr

1 so2
360

Kg/Day

1 so2
1008

Kg/Day

s-10
to

s-16

DG

Sets; of
1250
kvl\ x

07

Acoustic Enclosure
HSD
2100
Ltr/Hr

9.00
HSD
700

Ltr/Hr
1 502

s-17
to

s-18

Dt3

Sets; of
2000
kvl\ x

0:2

Acoustic Enclosu re

Stack- ' APC Systern
No, source providedfproposed

Stack Type Sulphur
Height{in of Content(inPollutantStandard

mtr) Fuel %)

1"50 mg/Nm3To[al Pafticu la r matter Not to exceed

ess

"YEll

ebt on

Oist
E

t05

ea

eoEfdt

u
(14-12-2023 l0:17:52 am ) /QMS.PO6-F01/00
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1

Acoustic Enclosure so2

DG

Sets of
810

kVh x
03

7.07

336
Kg/Day
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5) Conditions for utilities like Kitchen, Eating Places, Canteens:-

a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
d ucting.

c) The air conditioner shall be vibration proof and the noise shall not exceed 68 dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

t N

t
-\./ \

(14.12-2023 l0:17:52 am) /qMS.PO6_F01/00 Page 6 of I
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f m al

Pa

1

Consient to
Estab lish for
Expansion

Rs.25
Lacs

Extension of
existing BG

Towards
Compliance
ofEC&C

toE
cond itions.

Commissioning of
the project or 5
years whichever

is earlier,

Commissioning of
the project or 5
years whichever

is earlier.

St. Conse,+(C2HCz
No. O/(2R)

Amt of
BG

tmposed

Submissioa Purpose
Perlod of BG

Vatidity Date

SCHEDULE.III
Details of Bank Guarantees:

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Offrcer at tie respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

BG Return details

SCHEDULE.IV

Conditions during construction phase

A
During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.

B

During construction phase, the ambient air and noise quality shall be
m.intained and should be closely monitored through 14oEF approved
laboratory,

c

Noise should be controlled to ensure that it does not exceed the
prescribed standards. During night time the noise levels measured at the
borndary of the building shall be restricted to the permissible levels to
cornply with the prevalent regulations.

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points
and shall pay to the Board for the services rendered in this behalf.

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise
(Pollution and Control) Rules, 2000 and E-Waste (Management & Handling Rule 201-1.

3 Drainage system shall be provided for collection of sewage effluents. Terminal
manholes shall be provided at the end of the collection system with arrangement for
measuring the flow. e shall be admitted in the pipes/sewers downstream of
the terminal ma e shall find its way other than in designed and
provided c:llec

4 Vehicles hired material to the site should be in good condition
and noise emission standards and should beand should

operated onl

NA

Amount ol
8G

lmposed

NA

Smo, Cons+nt (C2HC2O/C2R) BG imposed Purpose ofBG Amount of BG neturned

h
(14-12-2023 I0:17:52 am) /QMS

Page 7 of I

sepl.25

Srno. {onseat
rc28/C20/C2R)

Submissioa Purpose
Perlod of Bc

Amount of
BG

For,elture

Reason of
BG

Fofieiture

Compliance
Perlod
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This certificate is digitally & electronically signed

\J \

(r4-12-2023 10:17r52 am) /QMS.PO6_F01/00
o. 5.

Page 8 of 8

5 Conditions for D.c. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) lndustry should provide acoustic enclosure for control of noise, The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) lndustry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) lnstallation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, lndia on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

6 Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with solid waste Management Rule 2016 & E-waste (M & H) Rule 201I.

7 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the N4 PCB.

8 Applicant shall submit official e-mail addre3gr'and any change will be duly informed to the
MPCB.

9 The treated sewage shall be disinfected using suitable disinfection method.

10 The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

11 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
before commissioning of the pro.iect.

t(
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|ltl3PlnIN6 SrAa ES. trtlroR6€ .riAAL€ 
txp tit N{ Es.

To,
The Sub-regional Officer
Maharashtra Pollution Control Board,
Jog Center, 3rd floor,
Mumbai hrne Road,
Wakdewadi,
Pune - 411O03.

Sub:- Submission of Consent to establish compliance for proposed
Residential & Commercial township project on CTS No. 4510,
45lcr/O1, 4513 Chinchwad, Pune

Ref: - Consent no. Formatl.0/CAC-CELL/ UAN No. 00O0 1 5 4969 I CE I
231 1000660 dated O7. 1 I .2023

Sir,

With reference to the above-mentioned subject, please find attached herewith
Bank Guarantee's with MPCB generated acknowledgement, dctails as follows;

1. Cop:/ of existing Bank Guarantee r/no. 0320NDLG1323 dated
29.04.2022 drawn on ICICI Bank Ltd., Ground f7oor, Zehra Manzil.,9l,
Lad5,.1a*"1,.0 i Road, Mahim (W) Mumbai 400 016 for Rs. 25,00,000/-
(Rup,ees TVenty Five kkhs Only) valid upto 23.04.2O27 towards
compliance of EC & CTE conditions with online generated
acknowledgement in lieu of aforesaid consent issued to us. Please hnd
attached the copy of BG submitted acknowledgement for your
information please.

2. Original Afiidavits Undertaking dt.2O.11.2O23 towards compliance of
EC & CTE conditions.

Kindly accept Bank Guarantce and acknowledge tlle same.

Thanking You,

Yours iaithfully,
For R RETAIL VENTURES PvT. LTD.,

tI

AUTHORIIJED

Encl: As ab

R Fctoil Veiturua Privqtc

Rcgd. Ottice : Olrice No. 2.

r9o F€toil v.ntures Privote Uoit.d)

Esquore. Ofl Eostern Express Highwqy. Opp. Sioo Chunobhotti

Ors
Mumba ,10'ii

Rc!
Crr,

.iE
02SePl

0l

ggnql, Sioo (El, MutYrboi4OO022. r T +91 22 61.13 3002 . Email : cs@runwol.com. CIN r U702OOMH2018PTC313615

2Os Novembcr, 2023

R RTTTAIL
VENTURES
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R RETAIL
VENTURES
i r;\.t.aa:rrir..rr(o t\:rr

To,
The Su tr'rcgiorral ()fficcr
M:rhar':rshtra Pollu tion Control
Jog Ccntcr, 3rd fl<xrr,
Mumbai Punc Road,
Wakclcsadi,
I'r-rnc - 4l1003.

Board

2"'t May, 2022

EC

Sub

Rcl-

- Submission of Bank Guarantcc fo. Conscnt to Establish for
proposed Rcsidcntial & Commercial township project on CTS No.
4510, 45lO/Ol, 4513 Chinchwad, pune

Conscnt no. Format1.O//UAN No.000OI ]3aZS ICEI22O4OO 1610
date* 24.O4.2022

Sir,

With refcrence to the above-mentioncd subjecr, please hnd attached herewith
Bank Guarantec's *,ith MPCB generated acknowledgement, details as follows;

1. Original Bank Guarantee u/r no. 032ONDLO1323 daLed 29.04.2022
drar.r'n on ICICI Bank Ltd., Ground floor, Z,ehra Manzil., 91, Lady
Jamshedji Road, Mahim (W) Mumbai 4OO 016 for Rs. 25,0O,000/-
(Rupees. Twenty Five Lakhs Only) valid upto 23.04.2027 towards
compliance of EC & CTE conditions rvith online generated
acknowledgement in lieu of aforesaid consent issued to us.

2. Original Bank Guarantee u/r no" 032ONDLC1223 dated 29.C,4.2022
drawn on ICICI Bank Ltd., Ground floor, Zehra Manzil., 91, tady
Jamshedji Road, Mahim (W) Mumbai 400 016 for Rs. 3,34,900/-
(Rupees ?hree Lakhs Thirqr Four Thousand Nine Hundred Only) valid
upto 23.07.2022 towards start of construction prior to approval with
online generated acknowledgement in lieu of aforesaid

a

aA

to us.

3. Originai Aaflldavit Undertaking dt.02.05.2022 towards
Consent to llstablish conditions

Kindly accept Bank Guarantee and acknowledge the same

Thanking You,

Yours faithfully,
FOT R RETAIL VENTURES PVT. LTD.,

d 7
I

6
OJ

o

+

n(-
\-. J -AUTHORISSD SICNATORY

Encl: As a bove.

R Retoil Ventu.es Pvt. Ltd. iFormer,y l$own 05 virgo Retoal Venlu.es Pvt. Ltd.l

R.gd. of{ice : --i,:e \J. 2. F" tr,cor. Runwor & omkor Esquore. otf Eostern Express High\/oy. o9p. sron chuncbhotli
$,gncl S,:ntil. l"lutrbc: J0C,322 rT+91 22 6113 3002 . Emoil : cs@runwol.com . CIN , U70?00l,,tH2O1gpTC313615

" 
ttdrl

6!, "

.P.AB.Puno'
Qlerk

oavIRaca

R,G T,l

f

I
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- Mat'arashtra Pollution Contol Board

a6r{rE glqE fuirM ets6

Bank Guarantee

lndustry
Name:

RO Region; RO-pune

M/s. R RETAIL5 VENTURES

PRIVATE LIMITED
CHINCHWAD
PUNE,TAL.
HAVELI , DIST

PUNE.,Pimpri
Chinchawad
(M

Corp.),Pune

tndustry
Address:

Consent
,vo;

Consent
Date:

8G
submlssion
Date:

8G
Obtained
for:
Consent
Validity
Date:
8G No:Conditionsi Towards complience of the

conditions of EC & CTE

Bank: lClCl Bank

Format1.0//UAN
No.0000U3825/cE/2204001610

24-04-2422

Comptiance 23-04'202j
period:

sRo
Region:

SRO-Pimpri
Chinchwad

CONSE NI BG for:
Esta blish

23-04-2027

0320ND1G1323 Amount: 25OO0O0.OO

dt.29.04.2022

02-05-2022 BG expiry 23-04-202].
Dater

@ Vou have been directed to submit original bank guarantee along with this acknowledge letter to concerned
regional office.

14.

S.lr.'t.lalDl ** Mumba. i.

R&.1

ItyC'
t'.

25 StPr ./(



Or",rr Bank
Ret: 0320ND1G00001323
Oa,..et?34{12022

Suts lssudEe otBan* qlarffitse

06r Sldl&dam,

Ploa8o fud stb.tlcd B6lk GuarsnEa i.su6d by rE fayqrirE youladl fi bdEtf d
R RETAL VENTURES PVT LID. sTH FtR RUNWAL AND OIII(AR.ESQUARE, EASIERN E(PRESS.HIGHWAY OPP,. SION CHUMBHATN
slcil L stoN E, MUM6ru, MAMRAS*flRA r{D!\ 400{122

Pbrs find th€ dataih rner oned b€low.

Bank Gu8rant6e No. & Dat6
of lssue

Expiry Date Claim Expiry Dale
Anount of Bank

Guarantge

0320NO1G00001323
29-04-2022

23-c/.-?027 INR 25,00,000.00

We coflfirm that the offchb wio have slgn€d lhe above Bank Guaranlee are aulhorized to sign such doc{.rmenls on beh€df of lclol Eank Limibd.
You may vsrify genulnene$ ot the Bank Guarante€ from any bra,Eh of lclcl Eank !n your ou,n interBsl

In the event o, invocaton, re request you to please ensure complianco rvilh the lerms and conditions d the Bank Gueants€ in order to ensJrB
timdy pafnenl You are requested to ensure special care inter alia wilh respecl to the blloiing in the invocation daim letler -

. Befik Guarenbs Number

. Expiry/Clalm E)eiry dd3

. Clskn Amount

. O3lignalEd Itnk b.andr for rubmlrslot d in ocalion dalrn

. Arly d€daralion / ccrfficdbn lhat nray be rEqdFd .3 psltdihs gusr.ntes tod

. Any o0cr roqubit6 docl|ment irdu&€ th" ortsilral Bant Guaradoo.

Thanking you,

Yours failhtully,

/.

W^
For ICICI Bank Limhed
Authorized Slgnatory .\

lclcl Blnk Llmited
Ground Floor, Zehra Manzil,
91 Lady Jamshedji Road,
M8hlm, Mumbai - 400 0I6,
Maharashtra, lndia.

: locl gsnk Tower, Neat Ch*li Circle,
Old Padra Road, Vsdodara 390 m7,
lndie-

: lOCl Bank lowers, Bafldra-Kurla
Complox. Mum bai m051, lndl€.

Regd. Otflce

lel.t 022-24456146
Webste www.icicibenk.com
C,N :165'190GJ1994P1C021 012

Corp. Cxlice

5q5

To,
MAHARASHTRA POLLUTION CONTROL BOARD
KALPATARU POINT. 2ND AND 4TH FLOOR,
OPP. CINE PIANET CINEMA
NEAR SION CTRCLE STON (E)
mur$ai
mahsashtra
INDIA

CunerEy

23-0+2027

7

*
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290562

BANK GUARAN|TEE
lclCl Bank Limited
(lncorporated ir} lndia I BG Number: 0320ND1G0000i323

lssuance Date: April 29,2022

I To,
2 Maharashtra Pollution Control Bosrd
3 Kalpataru Point, 2nd and 4th Floor,
4 Opp. Cine Planet Cinema,
5 Near Sion Circle, Sion {E)
6 Mumbai - 4O0 022

1. ln Consideraiion ofthe Regional Officer Msharashtra pollutio n.Con$ol Board, Regional
ffice, Mum bai (hereinafter referred as Board) having agreed lo gr8nt M/s .R Ret8il Ventures
Pvt. Ltd.. Ru al I Omkar Esquarei 6th.Floor, Opp Sion Chunnabhati.si!1n61, Sibn (EL Mumbai -400 02? \hereinafter ieferred to as the firmlunit) time forthe due compliance of Consent to
Estsblish for Expansion conditions/directions for providing adequate and satisfactory
pollution con trol d(:vices as suggested/stipulsted vide letter , bearing . No.. . Format1.0/,4JAN
No.00001 13825/CE /2204001610 dated 24/0412022 and as re(Uked uadeir th€ ions of Air
{Prevention end t)onirs1 66,po;;*;on) Act 1981 (14 of 1981)WatEr'(Pre iitrol of
Pollution) Act 1974 {6 of 1974, ) and / or.Environment Protection) on roduction of

r
&rcrct a"nx

7

8

9
l0
ll
l2
l3
t4
l5
l6
ta

rs
t9
t0
2l
)')

a Bank Guqrantee for Rs.25,00,000/- (Rupee
having its registered office address ar lC
Vadodara, Gujarat. Pin-390 007 and one
ZEHRA MANZIL,Mi\HtM(W) tvl UMBAT

e lClCl Bank Ltd
i Circle, Old Padra Road,

him,9l,LADY JAMSHEDJI ROAD

s Iwenty
lCl Ba nk

rt

said M/s B Retail Ventures pvt.
*ceeding Rs.25,0(r,000/-
consent conditio

to 8s the Bank) at the request of
Board an amount note rt6 ke to psy to the

Lfkhs only) agaihst any lron compliance of
etc., caused to the Environment by reason of any
etter. instructions, etc., by the baid firm/unit/local

e

e rve
r damages,

aid Acts, Notices, I

d

1.1 breach of
body.4

6
7

z

2
?
:

2' we, lclcl Benk Limited, do hereby undertake to pay the amount due and payable under this
guarantee without,rny demur merely on a demand from the Board that the amouni claimed is due
for the reeson of non fulfiilment of undertaking. Non compllance of directions / notices,/ letters /
instructions / issur.'d by the Board / violation of provisions of any of the provisions of Law
mentioned hereinabove. Any such demend made on the Bank shall be conclusive as regerds the
amount due and peyable by the Bank under this Guarsntee, However or-.rr liability under this
Guarantee shall be restricted to Bn amount not exceeding 8s.25,00,000/- (Bupees iwe nty Five
Lakhs only).

,s
79
30
3r
32

The beneliciary m
of its issuance from

Regd. Office: lClCl Bank L

\$\

the genuineness of the bank guarantee by seeking confirmation
er than the issuing branch.

r, Near Chakli Circle, Old Padra Hoad, Vadodara, Pin code- 390 007, Guiarat

1A

* Mum
Rr!

s

Phone : +91.265-6722256, Cl GJ 1994P1C021012

5qe
Sr,No.

MY
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Sr.No 290563

BANK GUARANTEE
lClCl Bank Limited
(lncorporatad in lndia)

BG Number: 0320NDLG00001323
lssuance Date: April 29,2022

5. We lClCl Bank Limitad further agree that the gusrontee herein' contained shall remain in full'
force and effect during the period thst would be taken for the perfbrniahce'of the undertaking /
notice / letter etc 6nd that it shall continue to be enforceable till ell tirb ddes of GovernmenU Board
under or by vinue of said undertaking i notice ,/ letter, etc, have been firlly paid and it has claimed
satisfied or discharged or till Governmdnt I Board cinified that the ieims 6 conditions oI the
Direaions I Undertsking / Notice i letter / any provisiorrs of relevant law hbve en fully end
properly carried out and complied by the said firm /unh ahd'aacor harges this
guarantee. Unless the dbmand or a claim Urider this guarantee flt'ng on or
before 23rd April,2021 We jhsll be discharg ed f rom all liabili U ntee thereafter.

r
#rcrct aan*

33
34
35

-36

59
60

]S
.19

50
5l
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53

55
56

b. We lClCi Bank Limited further agree
liberty without our consent Bnd notice
firm/unit {rom time to time or
exercisable by the Bosrd
conditions relstin
liability by r

the Boaid shall hrive the fullest
tend time of compliance by the said

time or fiom time t'o tlme any of the powers

rt

n'l /unit arld to forbear or'enforce any of the terms and
ice,'letter, etc., and we shall not bi relieved from our

forbearance,
firm/unit or b ny of such matter or thing whatsoever which under the law relating to sureties

57
58

7. This Guarsntee will not be discharged due to the change in the constitution of the Benk or
the firmi Unit.

akinglnot
vsnEtton, or extensron being grantEd to thi said firm/unit or {or any

inmission on the p6rt o{ the Board or any indulgence by thi Board to the

NOTWITHSTANDING ANYTHING CONTAINED HEREINABOVE :

8. We lClCl Bank Limited undertake not to revoke this guarantee during its currency except
with the previous consent of the Boerd in writing.

61 L

.,

Q/

-t

//l
,^'r

v+

%
oe

'.i
The beneliciary may, in its own interest, verity the genuineness e by seeking confirmation
of its issuance lrom a branch ol lclcl Bank other than the issuing branch.

Regd. ffice: lClCl Bank Ltd., lclcl Bank Towel Near Chakli Chcle, Old Padra Road, Vadodara, Pin code- 3]0 007, Gu.iarat
Phono : +91 -265-67 22286, CIN 1651 90GJl 994P1C021 01 2

t

37
3S

39
40

43
41
45
16

3. We undertake to pay to the Board any money so demanded notwithstanding any dispute
or disputes reised by the sard firmlunit in 8ny suit or proceedings pending before any Court or
Tribunal or Board against the Board relating ther€to. our liabilitv under this present being absolute
and inequivocal. r ..

4. The psyment so made by us under this agreement slrall be valid discharge of our liability
and firm/unit shall have no claim against us in making such paynient.

would but for this provisions h6ve effect of so relieving us.
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Sr.No. 290564

Notwithstending anything to thc.gontrary contained herein. no obl
any amount under this Guarantee shali erise prior to the

c) We are lisble to Flay the guaranteed amount or any part thereof under this Bank Guarantee only

and only if you seive rpon ur a written claim or demand on or befoie 23rd April 2027 et lclcl
Bank Limited..Mahirn.gl.LADY JAMSHEDJI ROAD ZEHRA MANZIL,MAHIM(W) MUMBAI, ( where
invocation claim is,lesired to be receivedl; thereefter, ell your rights under this guarsntee shsll be

{orfeited and the Eank shall be relieved and discharged from all the liabilities thereunder
irrespective of whether or not the original of the bank guarantee ii returned io us.

Notwilhslanding anytlring cont8ined herein above in the Guarantee; -'
"The liabality of th3 Guarantor under this Guarantee shall not exceed Hs.25,00,000/' (Rupees

Twenty Five Lakhs only). (the "Guaranteed Amounts").
This Guarantee sha lbe vqlid up to 23rd April2027 (the "Expiry Dsfe;')'

flrcrct aanx

62 a) Our liability under this Bank Guarantee shall rrot exceed Rs.25,00,000/' (Fupees Twenty Five

63 Lakhs only). 
_

6+ b) This Bank Guarar'tee shall iemain in torce upto 23rd April 2027 dnd

65
66
61
68
ov
;0

71

i2
/s
l.+
jj

16
1'1

7S

79
s0
EI
dJ

il

antor to pay

llowing conditions
precedent:
(s) written claimldemand(s) in
to the Guaranteed /\mounts is/
(b) such written cla mr'demand
at the lOCl Br:nk
MANZIL,IVAHIM

83 Place: Mum

84 For lClCl BANK LIMITED

85 Authorised Signatc ries

S6 Signature:___

terms of th;s G a

are m8 e

gregdt6'amount less than or equal
hereunder; and

the Guarantor on or be{ore the 23rd April 2027
8t Mahim.g l.LAD\F. 

.JAMSHEOJI 
ROAD €EHRA

88 Signature Code:.:1

of its issuance ,rom a br

Regd. Office: lClCl Bank LtrJ., I

Mlr-r-a o-a o- Na^clzs to'^-

Signature:

Name:

Signature Code i l 6 \

P.gehl!

genuineness of the bank guarantee by seeking conrirmation
than the issuing branch,

r Chakli Circle, Old Padra Road, Vadodara, Pin code- 390 007, Gujarat

'tA

*:*

RStGl Ban
ven

Mumh!1' il
Rei :

fll&,e.t,

Phone : +91.265€722286, CIN PLC02't012

BANK GUARANTEE
lClCl Bank Limiled
(lncorporated in lndia) BG Number: 0320ND1G00001323

lssuance Date: APril 29,2022

Date : April 29. 2022

87 Name:

The benellciary may, in
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AFFIDAVIT

t. We undertake to comply with all the condi
Clearance u/no. Environment Clearanc€

I' Ms' Pallavi Matkad Authorised signarory of M/s. R RETAIL ,ENTURE' pvr.
LTD., having office at Runwal & Omkar Esquare,6ih Floor, OffE.E. Highway, Sion
(E)' Mumbai 400 oz2, am authorized by Board of Directors to submit an undertaking
to comply with the, following statutory provisions and conditions in respqct of
compliance of environmental norms :
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2. We undertake that will nor take any effecrive steps prior to obtainingEnvironmetrt clearanc€.

3 
lota! area and Built-up arca in Environment clearance and in the Consent toEstablish is same as certified by Ajchitect l, *se or anf 

"nanges 
in project

we will apply for fiesh Consent to Establish & Envimn ent Cl"arunc".

4' The Location of the project does not viorate any location restrictions for thetime being in force and thar we have obhined ih" ,**r"ry approvals fromthe competent authority.

Solemnly aflirmed on this .*&) day of November 2023

Forl\,US. RRETAIL VENTURES pVT. LTD.,

drr;
A S

J

I N

D

F
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qenrd MAHARAsHTRA 72AA 678598

stsTB.ftu:b

E

I, Ms. Pallavi Matkari, Authorised Signatory of lws. R Retail ventures pvt. Ltd., having office
H

ht Runwal & Omkar Esquare, 5rh Floor, Off E,E. Highway, Sion (8), Mumbai 400 022, an

&uthorized by Board of Direcrors to submit an uidertaking to comply with the following
statutory pnrvisions and conditions in respect ofcompliance of environmental norrns ;

g l. we undertaka to comply with all the conditions stipulated in Environmenl clearance
n/no Environment clearance u/no. slA,/MtvlNltAzt4lTs2llzo23 dated zl/07 nozj

I a, cons€nt to Establish granted by Maharashtra pollution control Board vide no.
Fomrarl.0/CAC-CELUUAN No.00001 80s43/CE/2 312001437 dated. t4.12.2023.

I
2. We undertake that we will not take any eflective steps prior to obtaining Environment

i
I

I

f"

x

I

T

I

t

c

Page 1 of 2

i t r*a.q-&

tt 00

Fls. 100
ONE

rT

lj

s

I

INDIA

HUNDHED RU EESI

INDIA.h IN JUNK IA

o 2023 0

AFFIDAVIT

t

1 2 SEP m?3

aerqsilM

oL oo oa

w



603
- i {j?0

Pvt. rtd'
Floor,

lEFfkn
qrir ffu;a&rot

igro frl?mwrd ;ik afl

,fit6h6'dMdl
c?qralqEli$:, oo
{tri.,

rq.mtr-
rr4FI|tlTrifi

MiaE/(rdl:
oolo
sS. c;-der Hud rlrc'n

art'*rfr rs:ac{ i: .l 5 sEP u023

+

q
nJn'



6o\

3. Total area and Built-up area in Envimnment clearance and in the consent to Establish
is same as certified by Architect. In case of any changes in project we will apply for
fresh Environmenl Clearance & Consent to Establish.

4. The Location of tlre project does not violate any location restrictions for the time being
in force and that we have obtained the necessary approvals from the competent
authority.

Solemnly alfirmed on this 2d day ofJanuary 2024

For !v{/S. R RETAILS VENTRUES PVT. LTD.,
,

AUTHORISED SIGN Y
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EXHIBIT 6o5

sit R RETAIL
VENTURES

INSPLRING S9ACTS UN'O8G€tIAAL' ETPEiIEIICES.

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY TIIE BOARD OF
DIRECTORS OF R RETAIL VENTI-TRES PRIVATE LIMITED IfiLD AT ITS
MEE'I'ING HELD ON SATI'RDAY, FEBRUARY 17,2024 AT THE Rf,GISTERED
OFFICE OF TIIE, COMPANY SITUATED AT OI]tr'ICE \O.2, RUN}VAL & OMKAR
ESQUARE, 6TH FI,R, OFF'. I,ASTERN E)GRESS HIGHWAY, OPP. SION
CHUNABHATTI, MUMBAI, MAIIARASH'TR.A, INDIA, 4OOOZ2

APPOI]\TMENT OF MR ST]ML SATVILICAR AS AN ADD ONAL NON.
EX-ECL l'I\/E DIITECl-OR

"RESOLVED THAT pursuant to the ptovisions of Section 16l(l) and other enabling

provisions, ifany ofthe Companies Act, 2013 inctuding the corresponding rules therein and as

per the relevant provisions of Articles of Association of the Company, Mr. Sunil Satvilkar
(DIN: 10069955) be and is hereby appointed as an Additional Non-Executive Director ofthe
Company with immediate effect to hold office until the conclusion of next Annual General

Meeting of the Company.

RESOL!'ED FURTIIER TIIAT the Board hereby take note ofForm DIR-2, received from

Mr. Sunil Satvilkar, holding DIN: 10069955 for appointment as a Director in the Company'

RESOLVED FIJRTIIER THAT the Directors of the Company. be and are hereby severally

authorised to sign and file Form DIR-12 whh the Registrar ofCompanies and take all the steps

necessary in this regard.

RESOLVED FIIRTIIER THAT a certified true copy of the foregoing resolution duly signed

by any one Director of the Company, be fumished to such authorities as and when required to

act thereon."

For R Rctail Ventures Private Lirnitcd

-r}+_

Ashok G, Darak
Direclor
DIN: 0E673236
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R Retoil Vcntures Privqte Umhed (Formerly kdowr os ViBo RetoilVenrures Privoe Limited)

Regd. Office : Oflice No. 2, 6'6 Floor, Runwo! & Omkor Esquore. Off Eostem Exptess Highwoy, Opp. sion Chunobhqtti

9gnol, Sion {E). Mumboi 400022. . T +91 22 6U3 3002 . Emoil ;cs@runwol.com. CIN : U702@MH2018PTC313615

MUUBAI




